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Compliance Report in O.A. No. 107/2019 in the matter of Shah Alam vs. State of Uttar
Pradesh

The issue raised in this matter is related to violation of environmental norms by M/s Jublient group
of Industries at Gajraula, District Amroha, U.P., affecting the health of the inhabitants of the area.

2. Upon hearing the matter, Hon’ble NGT vide its order dated 3.07.2019 directed:

“4. In the circumstances, we modify the constitution of the Committee to include a representative of
the Central Pollution Control Board (CPCB). The reconstituted Committee may furnish an
appropriate report within one month by e-mail at judicial-ngt@gov.in. Nodal agency will be State
PCB for coordination. A copy of this order be sent to the CPCB by e-mail for compliance.”

3. In compliance with the Hon’ble NGT order, inspection of M/s Jubilant Industries Ltd.,
Gajraula, Amroha comprising of Coal based Captive Co-Generation Power Plant (48 MW capacity-
as per consent to operate), M/s Jubilant Life Sciences Ltd. (Distillery Unit), Bharatigram, Gajraula,
District - Amroha, UP (Ethyl Alcohol), M/s. Jubilant Life Sciences Ltd. (Chemical Unit I),
Bharatigram, Gajraula, District - Amroha, UP (Formaldehyde, Acetaldehyde, Ethyl Acetate, Acetic
Acid, Acetic Anhydride, etc,.), M/s. Jubilant Life Sciences Ltd. (Chemical Unit IT) Bharatigram,
Gajraula, District - Amroha, UP (Pyridine & Fine Chemicals), M/s. Jubilant Agri & Consumer
Products Ltd. (Fertilizer Unit), Bharatigram, Gajraula, District - Amroha, UP (Single Super
Phosphate, Granulated SSP, Sulphuric Acid) and M/s. Jubilant Agri & Consumer Products Ltd.
(Polymer unit), Bharatigram, Gajraula (Solid PVA & derivatives, Polyurethane derivatives, Wood
Finish, Estergum) was carried out on July 17" & 18", 2019 by a team comprising of the Officials
from CPCB Delhi, UPPCB (RO Bijnor), SDM Amroha, and Additional CMO, Professor and Head
(Official Incharge), Krishi Vigyan Kendra, Gajraula.

4, During inspection the Committee focused and concentrated on the issues directed by the
Hon’ble NGT w.r.t. each of the manufacturing units. The team also monitored the ambient air
quality of the Mango Orchard area for which the complaint was raised. Due attention was given to
the housekeeping, drainage, maintenance of ETP, utilization and disposal of treated effluent, spent
wash management, including bio-compost site and lagoon site, utilization of groundwater,
solid/hazardous waste management and the impacts of effluents on the environment.

5. Subsequently, Inspection Report dated 13.09.2019 was filed in Hon’ble NGT. Hon’ble NGT
vide its order dated 1.11.2019 (corrected order dated 20.11.2019) considered the report filed by the
committee and further directed:

“8. The above observations and recommendations establish violation of environmental norms which
can be summed up as follows:
i. None of the units of Jubilant group of Industries in Gajraula Industrial Complex has
requisite permission for ground water extraction but such extraction is continuing in
violation of law.
it. Captive power plant is not complying with respect to NO; standards.
iii. The distillery plant as per the adequacy report of the Joint Committee indicates that the
RO and MEE plants are not installed as per the requirements. Further, the compost yard is
not maintained as per the guidelines of CPCB and also the compost quality is not
ascertained before providing to the farmers.
iv. The effluents of chemical unit 1 and the polymer unit are collectively treated in a
chemical effluent treatment plant and both the units have been consented as Zero Liquid
Discharge. The treated effluents from the chemical effluent treatment plant should operate
on ZLD system and this effluent may not be consented Jor utilization for horticulture
purpose.
v. The 400 KLD of sewage after treatment is utilized Jor horticulture/agriculture. The
treated sewage is not meeting with respect to Jeacal coliform. After treatment, it can be
better utilized for industrial use so to reduce consumption of ground water.



11. Thus, remedial action has to be taken for complying with the mandate of law if the unils
are to continue to function consistent with ‘Sustainable Development’ and ‘Precautionary’
principles. Action has also to be taken for the past violations by way of prosecution as well
as recovery of environmental compensation on ‘Polluter Pays * principle. The activities of
the unit may need to be suitably regu!ared/sropped/resrricred. Further action taken report
may be filed by the joint Committee of the CPCB and the Uttar Pradesh State PCB within
two months by email at judicialngt@gov.in.

A copy of this order be sent 1o the CPCB and the Uttar Pradesh State PCB for compliance.”

6. To comply with the Hon’ble NGT order, a meeting was convened on 04.12.2019 at CPCB
Delhi, with officials of UPPCB and CPCB, to discuss the action taken status against the
observations and recommendations made in the joint inspection report so that the action taken
report may be filed by the committee. Minutes of Meeting is attached as Annexure-I.

In the meeting, the Joint Committee contemplated the Hon’ble NGT order dated 1*
November, 2019 wherein the observation and the recommendations made by the Joint Committee
in its report filed in Hon’ble NGT had been accepted. The Committee examined the Show Cause
notice dated 30 October, 2019 issued by the UPPCB and the corresponding reply dated 14
November, 2019 submitted by the unit which was not found satisfactory as the unit had rejected the
observations of the Joint Committee and it was observed that no concrete action has been taken by
the unit to comply with the recommendations. Further, the joint committee noted that the unit has
not complied with the observations and recommendations made in the joint committee report.

Upon deliberations by the Committee, it was decided that UPPCB shall issue directions to
the units of the M/s Jubilant group of industries to adhere to the recommendations of the joint
inspection committee report as accepted & referred by Hon’ble NGT in its order dated 1.11.2019
including closure of the Distillery unit within 15 days. Also, UPPCB shall request the CGWA to
calculate or estimate the Environmental Compensation to be levied on the Jubilant industrial
complex, Amroha, UP for illegal withdrawal of ground water and issue notice to the unit in
compliance of Hon’ble NGT order dated 15t November, 2019.

The Joint committee also calculated the Environmental Compensation to be levied on the
unit for non-compliance with the ZLD norms as well as for violation of Hazardous waste and other
Waste (Management and Transboundary Movement) Rules, 2016. While calculating EC, the
committee has also considered the past violations of the unit. The total amount calculated was Rs.
6,19,00,000/- except EC for illegal withdrawal of ground water. It was decided that UPPCB shall
issue suitable directions to the unit within 15 days levying EC & penalty. The committee also
recommended that UPPCB shall initiate the procedure for prosecution of the unit as per the NGT
order within 15 days.

T The minutes of the meeting was circulated to MS, UPPCB, & RO, Bijnor, UPPCB on
06.12.2019 for necessary action. Subsequently, a reminder dated 26.12.2019 (Annexure-II) was
sent to MS, UPPCB to submit an action taken report in compliance of Hon’ble NGT order dated
01.11.2019.

8. CPCB vide letter dated 11.12.2019 (Annexure-III) requested MS, CGWA to take necessary
action as per Hon’ble NGT order, including levying of Environmental Compensation for illegal
withdrawal of ground water on the industrial complex for a period after expiry of valid NOC and
submit an action taken report to CPCB for onward submission in the Hon’ble NGT. A reminder
letter dated 26.12.2019 (Annexure-IV) was sent to MS, CGWA to take necessary action and to
provide an action taken report.

9. In response, CGWA vide its letter dated 315 December, 2019 (Annexure-V) had requested
that action for imposing environmental compensation may be taken by the Pollution Control Board
as per the following directions of Hon’ble NGT:

&



e Hon’ble NGT order dated 11.12.2019 in O.A. No. 329/2015 and other related matters,
CGWB has been directed to send information regarding illegal extraction of ground water to
the SPCB and to proceed in accordance with the law.

e Hon’ble NGT order dated 14.11.2019 in O.A. No. 48/2019 and dated 11.12.2019 in O.A.
No 329/2015 the Environmental Compensation is to be levied to the satisfaction of CPCB.

10.  CPCB vide its letter dated 14™ January, 2020 (Annexure-VI) further requested UPPCB to
take appropriate actions along with the calculation and imposition of Environmental Compensation
(EC) w.r.t illegal ground water withdrawal as per Hon’ble NGT order dated 01.11.2019 with
respect to the M/s Jubilant Group of Industries, at Gajraula, Amroha, UP and to submit the action
taken report/compliance report to CPCB.

11. UPPCB vide letter dated 17.01.2020 (Annexure-VII) requested CPCB for joint inspection of
the unit in view of the inspection report (Annexure-VIII) submitted by third party technical
institute (IIT Delhi) dated 27.08.2019 where no adverse comments have been made in the report.

12. However, CPCB observed that the inspection report submitted by TPA-IIT, Delhi on the basis
of inspection dated 27.08.2019 is incomplete in nature since no observations have been mentioned
based on physical inspection and no sample analysis result had been incorporated. It is a dry report
based on information provided by the industry. The nodal officer of IIT, Delhi also confirmed vide
mail dated 21.01.2020 (Annexure-IX) that the inspection report has been uploaded inadvertently.
Also, Hon’ble NGT vide the same order dated 01.11.2019 has accepted the observation and
recommendation of the joint inspection report and clearly directed that action has to be taken for the
past violation by way of prosecution and EC. No directions for further joint inspection has been
passed by the Hon’ble Tribunal.

Therefore, UPPCB was requested vide CPCB letter dated 23.01.2020 (Annexure-X) to take actions
as per the MoM dated 04.12.2019 and file the ATR in NGT immediately. Also the Nodal officer,
IIT Delhi was requested (Annexure-XI) to rectify the deficiency of the report and upload the
complete inspection report immediately.

Now, this report is submitted in compliance of Hon’ble NGT’s directions.
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OFFICE MEMORANDUM

Subject: Minutes of meeting held on 04.12.2019 at CPCB Delhi-in the matter of Shah Alam
Vs State of Uttar Pradesh in O.A. No. 107/2019 -reg.

A meeting was held on 04.12.2019 at Central Pollution Control Board, Delhi with officials of
UPPCB and CPCB to discuss the action taken status against the observations and
recommendations made in the joint inspection report. The minutes of meeting is enclosed for
kind information and necessary action please.

Encl: as stated .
4wy
(A K Vidyarthi)
Addl. Director & Incharge WQM-II
To;

1. The Member Secretary, Uttar Pradesh Pollution Control Board, H.NO. TC-12 Vibhuti
Khand, Gomti Nagar, Lucknow-226010 Pradesh

2. Shri J.P Maurya, RO, Bljnor Uttar Pradesh Pollution Control Board, 108/11, Avas Vikas
Colony, Bijnor, U.P. -

3. Shri, M.K. Biswas, Sc.’D’ Central Pollution Control Board, Delhi.

For information:

1. PS, MS, CPCB Delhi

Bt

(A K Vidyarthi)

‘afE weA' et o R, feet-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
A9/ Tel : 43102030, 22305792, éﬂ'ﬂ'@Website : www.cpeb.nic.in
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Minutes of Meeting held with UPPCB and CPCB on 04.12.2019 at CPCB, Delhi to discuss the
Action to be taken in compliance to Hon'ble NGT order dated 1/11/2019 in the matter of Shah
Alam Vs State of Uttar Pradesh in O.A. No. 107/2019

Hon’ble NGT in the matter of Shah Alam vs. State of Uttar Pradesh in OA no. 107/2019 vide its order
dated 1* November, 2019 has considered the report dated 13.09.2019 filed by a joint Committee of the
CPCB, UPPCB, Health Department, District Admin., U.P Jal Nigam, Horticulture Department and the
Krishi Vigyan Kendra, Amroha on the basis of the inspection carried out on 17" & 18™ July, 2019.

Hon’ble NGT has directed that Action has also to be taken against the M/s Jubliant group of industries
against violation of Environmental norms. It is also directed that action taken report may be filed by the
joint Committee of the CPCB and the Uttar Pradesh State PCB within two months by email at
judicialngt@gov.in.

To comply with the NGT order, a meeting was convened on 04.12.2019 at CPCB Delhi. with officials
of UPPCB and CPCB, to discuss the action taken status against the observations and recommendations

made in the joint inspection report so that the joint action taken report be filed by the committee by
1/1/2020.

The list of participants is enclosed at Annexure |.

The Joint committee contemplated the NGT order dated 1 November, 2019 where the observation and
the recommendations made by the joint committee had been accepted. The Committee examined the
Show Cause notice issued by the UPPCB dated 30™ October, 2019 and corresponding reply submitted
by unit vide dated 14" November, 2019 which is not satisfactory as the unit has only rejected the
observations of the joint committee and no concrete action has been taken by the unit to comply with
the recommendations. Further, the joint committee noted that the unit has not complied with the
observations and recommendations made in the joint committee report.

Based on the detailed deliberations held, following decisions were arrived at:

I. The UPPCB shall issue the following directions to the units of M/s Jubilant group of industries
to adhere with the recommendations of the joint inspection committee report as accepted &
referred by NGT in its order dated 1.11.2019 including closure of the Distillery unit within 15
days.

M/s Jubilant Life Sciences Ltd., Distillery unit
i. The unit shall stop its distillery manufacturing process till compliance of the directions
issued.

il. The unit shall consume the already stored spent wash through further concentration
for use in the incinerator.

iii. The unit shall recycle the stored spent wash from the old ash pond to ensure that no
traces of spent wash remain in ash pond.

iv. The unit shall restrict its storage capacity of concentrated spent wash upto 17800 m3
including 07 days for incinerator and 30 days for bio-composting separately by
dismantling /filling /levelling the additional storage capacity of the lagoon within 30
days.

v. The unit has made partition in the lagoon by filling it with soil and made two lagoons
i.e., Lagoon ‘A’ and Lagoon ‘B’. The unit shall line up the area by using concrete.



Vi,

vil.

viii.

xi.

Xil.

xiii.

Xiv.

XV.

To maintain the quality of the concentrated spent wash for efficient use in bio
composting as well as in incineration the unit shall operate its MEE uniformly.

To avoid the situation of generation of diluted spent, the unit shall restrict the use of
excess spent wash in bio-composting.

The unit shall stop storage of the lagoon sludge in open area and shall use the sludge
directly in bio-composting.

. After recycling the stored spent wash from the ash pond, the unit shall dismantle the

pipelines for carrying the spent wash to the ash ponds.

. The unit shall implement the requisite facility as per suggestion of the water audit

report so that detailed study may be carried out to reduce the withdrawal of the ground
water.

To avoid contamination of the ground water with colored effluent the unit shall close
down the rain water harvesting system at bio-composting site.

The unit shall stop bio-composting during rainy season as the covered bio-compost
yard was damaged.

The unit shall take measures to reduce the spent wash generation from 10.69 to 6-8
KL/KL alcohol production.

The unit shall install additional system to improve the quality of CPU permeate. As
per the analysis result, CPU RO Permeate have pH-9.48, COD-2083 mg/l and BOD-
1078 mg/l is being utilized in cooling tower, which may not be appropriate at such
high pH.

The unit shall set up proper and separate systems for concentration of spent wash upto
45 % solids and upto 30 % solids for incineration and for bio-composting respectively.

Captive Power Plant

The unit shall maintain and operate Air Pollution Control Systems (ESP) on the boilers
regularly and ensure that emissions of all the stacks are within the prescribed norms.
The unit shall submit time bound action plan for augmentation/retrofitting of ESP.
The unit shall submit the ambient air quality report and stack report of all the air
pollution sources from MOEF&CC authorized laboratory on quarterly basis.

To avoid additional ash disposal on ash pond, the unit shall ensure and increase the
disposal of fly ash as per the agreement.

The unit shall keep and maintain Ash generation as well as disposal record.

Water and Waste-water Management

vi,

vii.

viii.

The unit shall install meter on all fresh water consumption and effluent recycling
points,

The unit shall calibrate and maintain records of all existing meters periodically.

The unit shall replace the existing turbine type water flow meters on bore wells with
digital magnetic flow meters.

The unit shall send all domestic waste water generated from plant and colony to STP
and metering at STP inlet shall be done.

The unit shall obtain NOCs for withdrawal of groundwater from CGWA at earliest as
NOCs already expired on 04.04.2019,

The unit shall take measures for reduction of fresh water consumption in Cooling
Tower through increase in recycling of waste water/condensate after proper treatment,
The unit may reduce the quantity of makeup water used in each Cooling Tower by
increasing Cycle of Concentration (COC).

The unit may make efforts for reduction in steam consumption and effluent generation
thereby reducing fresh water consumption.

—,
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ix. The unit shall provide Rain Water Harvesting system in non-process areas for water
conservation.

Chemical unit-I
i. The unit shall immediately stop the spray of RO reject on ash for dust suppression.
ii. The unit shall set up the incinerator facility to achieve ZLD.

Chemical Effluent Treatment Plant (CETP)
i. The unit shall stop discharge of effluent for horticulture purposes and the entire effluent
shall be recycle/reuse in process or cooling tower.

Common Cooling Tower Reverse Osmosis Plant (CTRO)
i.  The unit shall install a dedicated pipeline along with metering arrangement for carrying
CTRO reject upto coal yard and make spray arrangement exclusively for using this
effluent.

Stack Emission Monitoring Results
i. The unit shall maintain the wet scrubber periodically to restrict SO, emission within the
prescribed norms. To evaluate the performance of the wet scrubber, the unit shall carry
out monitoring of the relevant stack(s) through EPA recognized laboratory quarterly.
ii. To restrict the NOx emission proper bed height & proper fuel to air ratio should be
maintained, and shall carry out monitoring of the relevant stack(s) through EPA
recognized laboratory quarterly.

Hazardous Waste
i.  The unit shall install automatic water sprinkling arrangements, fire alarming systems,

flame arresters, smoke /heat detectors, fire extinguishers and other necessary provisions
as stipulated under the Guidelines for storage of incinerable hazardous wastes

ii.  The unit shall sell caustic lye along with other hazardous waste generated by the unit
only to the authorized utilizer/recycler; and shall maintain records and manifest
document as required under Rule 19 of the HOWM Rules, 2016.

iii.  The unit shall install display board outside the factory gate displaying details of
hazardous wastes being handled by the unit

iv.  The unit shall maintain date wise record of leachate generated from captive SLF.

UPPCB shall ask the CGWA 1o calculate or estimate the EC to be levied on the Jubilant
industrial complex, Amroha, UP for illegal withdrawal of ground water and issuance of notice
to the unit in compliance of Hon'ble NGT order dated 1% November, 2019.

The Joint committee has also calculated the EC to be levied on the unit for non-compliance
with the ZLD norms as well as for violation of Hazardous waste and other Waste (Management
and Transboundary Movement) Rules, 2016. The determination of EC, committee has also
considered the past violation of the unit. The total amount has been calculated as Rs.
6,19,00.000/- except EC for illegal withdrawal of ground water. Details of the calculations are
attached as Annexure |I.

To levy the EC & penalty, UPPCB shall issue suitable directions to the unit within 15 days.
Committee also recommended that UPPCB shall initiate procedure for prosecution of the unit
as per the NGT order within 15 days.

The meeting ended with note of thanks.

# ok ko
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Annexure I1
Environmental Compensation and Penalty to be Imposed on Jubilant Industrial Complex.

1. Financial Penalty for violation of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

As per the methodology prepared by CPCB on “Determination of Environmental Compensation for
violation of Hazardous waste and other Waste (Management and Transboundary Movement) Rules,
20167, the Unit was found to violate 04 provisions under Sr. No. 6(B)c, 6(B)d and 8 for which penalty
has been calculated as 1,00,000X4 = 4,00,000/-

Therefore, tinancial penalty of 4,00,000/- is levied on the unit.----(1)
2. Environmental Compensation for violation of consent condition

EC has been calculated as per the “Report of the CPCB In-house Committee on Methodology for
Assessing Environmental Compensation and Action Plan to Utilize the Fund” acknowledged by
Hon'ble NGT vide order dated 19.02.2019 in the matter of Paryavaran Suraksha Samiti & Anr. Vs.
Union of India & Ors. in O.A. No. 93/2017

The Hon’ble NGT order dated 01.11.2019 in QA 107/2019 in Para 11 stated that

“Action has 1o be taken for the past violations by way of prosecution us well as recovery of
environmental compensation on 'Polluter Pay principle. "

A) In compliance to the aforementioned order, environmental compensation (EC) has been calculated
for past violation with regard to incinerator operation.
Date of inspection by Special Inspection Committee: 25.04.20 I*'.

Date of inspection by CPCB: 17.01.2018

EC= Pollution Index (P)*No. of days of violation (N)* Rupees in hundred per day ®* Factor for
scale of operation (S)* Location factor (LF)

EC = 100%268*500%1.5*2  =4,02,00,000/-................. an

B) Environmental compensation for with regard to incinerator operation as observed by Joint
Inspection Committee on 17-18™ July,2019.

Date of inspection by Joint Inspection Committee: 17.07.2019

EC= Pollution Index (P)*No. of days of violation (N)* Rupees in hundred per day ®* Factor for
scale of operation (S)* Location factor (LF)

EC = 100*%142%500%1.5*2 =2,13,00,000/-.................. (11m)

As per the above detailed calculation, the unit is liable to pay Rs. 6,15,00,000 /- of EC for
violation of consent condition with regard to incinerator operation during monsoon season.

Total Amount (Environmental Compensation and Penalty)
Total Environmental Compensation and penalty for violation of Consent condition and ZLD
condition as well as for not managing hazardous waste as per management norms of HOWM Rules,

2016 is as below:
= (DHIDHII) = 4,00,000+4,02,00,000+2,13,00,000 = 6,19,00,000 /-

EC for illegal extraction of ground water shall be calculated separately.
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MEETING OF THE JOINT COMMITTEE OF CPCB AND UPPCB FOR IMPLEMENTATION
01.11.2019 IN O.A. NO.107/2019
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B-190198/NGRBA (RG)/CPCB/Distillery/2017-18 Date: 26.12.2019

To,

Member Secretary,

Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,

Gomti Nagar,

Lucknow-226010

Uttar Pradesh

Subject: Implementation of the Hon’ble NGT order dated 01.11.2019 including
imposition of Environmental Compensation (EC) with respect to M/s
Jubilant Group of Industries, at Gajraula, Amroha, UP in O.A. no.
107/2019 in the matter of Shah Alam Vs. State of Uttar Pradesh

Reference:

i. Hon'ble NGT order dated 01.11.2019 in O.A. no. 107/2019 in the matter of Shah
Alam Vs State of Uttar Pradesh
il. Meeting of Joint committee of CPCB and UPPCB on 04.12.2019 at CPCB, Delhi

Sir,

This is in reference to the Hon’ble NGT order dated 01.11.2019 in O.A. no. 107/2019
in the matter of Shah Alam Vs State of Uttar Pradesh, wherein the joint committee of CPCB
and UPPCB was directed to file the further action taken report within two months. The
Joint committee meeting of CPCB and UPPCB officials was held at CPCB, Delhi on
04.12.2019 to decide follow up actions.

Minutes of the meeting has already been sent to Member Secretary, UPPCB and
Regional Officer, UPPCB, Bijnor vide e-mail dated 06.12.2019 and letter dated 16.12.2019
for necessary actions. However, till date CPCB has not received any action taken report
from UPPCB, which needs to be filed in Hon’ble NGT by 01.01.2020.

You are therefore, requested to take necessary actions as per the minutes of the
meeting and to ensure filing of the action taken report/compliance report in NGT by
01.01.2020, positively.

Yours faithfully,

Pl

(A.K.Vidyarthi)
Scientist '‘E’ &
Divisional Head, WQM-II Division
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©



Copy to:

1. Regional Officer, Bijnor
Uttar Pradesh Pollution Control Board,
108/11, Avas Vikas Colony,
Bijnor, U.P.

T e iy
(A.K.Vidyarthi)
Scientist 'E’ &
Divisional Head, WQM-II Division

Page 2 of 2
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Central Ground Water Authority
18/11, Jamnagar House, Mna Singh Road
New Delhi-110011

Subject: Action to be taken by CGWA on M/s Jubliant life sciences Ltd., Amroha U.P as

per Honble NGT order dated 01.11.2019 in O.A. No. 107/2019 in matter of Shah
Vs. State of Uttar Pradesh-reg.

Sir,

This has reference to the Hon’ble NGT order dated 01.11.2019 in O.A.No. 107/2019 in

matter of Shah Vs. State of Uttar Pradesh wherein the tribunal accepted the report of the Joint
committee of CPCB, UPPCB, filed on 13.09.2019. The verbatim of Hon’ble NGT order dated
01.11.2019, in Para 7 of point 6, Para 10 and Para 11 are as follows;

“Considering the ground water quality of Gajraula, CGWA shall assess the renewal
applications of all the plants of M/s Jubilant Industries Lid,, Gajraula complex and shall
decide whether the unit shall be allowed 1o abstract the ground water or not. CGWA shall
decide in accordance to the Hon'ble NGT".

“Though we have yet not issued notice to the units in question which is to be considered in
the light of action of the statutory authorities, Shri Sanjay Upadhyay , Advocate sought to
appear for the industrial units 10 submit that once applications are filed Sfor permission to
extract groundwater, extraction of groundwater cannot held to be illegal. We are unable to
accept this submission. As held by this Tribunal on several occasions, extraction of
groundwater in semi critical, critical and over exploited areas is required to be regulated in
view of judgment of the Hon'ble Supreme Court in M.C Mehta Vs. Union of India (1997) 11
SCC 312. The report notes that the area in question has deteriorated from semi critical to
over exploited. In such a situation, while exiraction of groundwater for drinking purposes
may stand on different footing, there is no absolute right for such extraction for industrial
purposes. Such extraction may lead to further deterioration of limited groundwater resource
depriving the inhabitants of access (o drinking water. The contention is thus rejected. We
refrain from dealing with the merits of further remedial action which is yet to be taken by
the statulory authorities afier giving opportunities to the units in question in accordance
with law except that in the light of facts found further action needs to be taken and report
Sfurnished to this Tribunal ".
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= Thus, remedial action has to be taken Jor complying with the mandate of law if the unirs are

lo continue to function consistent with ‘Sustainable Development’ and ‘Precautionary’
principles. Action has also to be taken for the past violations by way of prosecution as well
as recovery of environmental compensation on ‘Polluter Pays’ principle.

It is therefore requested to take necessary action as per Hon’ble NGT order including levied
of Environmental Compensation for illegal withdrawal of ground water for a period after expiry
of Valid NOC on the industrial complex and submit an action taken report to CPCB for onward
submission in NGT.

Thanking you.

Yours faithfully,

-

(A K Vidyarthi)
Addl. Director & Incharge WQM-II



Anmexure - TU

Speed Post
B-190198/NGRBA (RG)/CPCB/DistiIIerv/ZOl?-la Date: 26.12.2019

To,

The Member Secretary

Central Ground Water Authority

18/11, Jamnagar House, Man Singh Road
New Delhi-110011

Sub: Implementation of the Hon’ble NGT order dated 01.11.2019 including
imposition of Environmental Compensation (EC) with respect to M/s Jubilant
Group of Industries, at Gajraula, Amroha, UP in O.A. no. 107/2019 in the

_ matter of Shah Alam Vs, State of Uttar Pradesh-reg.

Ref: CPCB Letter No. B-190198/NGRBA (RG)/CPCB/Distillerv/2017-18/9456
dated 29.11.2019

Sir,

With reference to the Hon'ble NGT order dated 01.11.2019 in O.A.No. 107/2019 in
matter of Shah Vs. State of Uttar Pradesh with respect to M/s Jubilant Group of Industries,
at Gajraula, Amroha, UP, CPCB has already sent a Letter No. B-190198/NGRBA
(RG)}CPCB/Distillery!ZO17-18{9456 dated 29.11.2019. The letter was sent with request to
take necessary actions as per Hon'ble NGT order with respect to M/s Jubilant Group of
Industries, at Gajraula, Amroha, UP including imposition of Environmental Compensation for
illegal withdrawal of ground water and to submit an action taken report to CPCB for onward
submission in NGT. However, till date, CPCB has not received action taken report from
CGWA.

Since the last date of filing the action taken report by the joint committee to Hon’ble
NGT is 01.01.2020, you are therefore requested to take necessary actions and to provide
the action taken report/compliance status to CPCB by December 30, 2019, positively.

Yours faithfully,

¥,

(A.K.Vidyarthi)
Scientist 'E' &
Divisional Head, WQM-II Division
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File no: - 21-4/INR/ICGWA/2016-Vol-Il - 63[38
Government of India
Ministry of Jal Shakti
M Depariment of Water Resources, RD & GR
Central Ground Water Authority
18/11, Jamnagar House, Mansingh Road
New Delhi — 110011
E-mail: cgwa@nic.in

P 31 DEC 2019

To

A K. Vidyarthi

Scientist ‘'E’ & Divisional Head
WQM-I| Division

Parivesh Bhawan, East Arjun Nagar,
New Delhi -110032

Sub- Implementation of the Hon'ble NGT order dated 01.11.2019 including
imposition of Environmental Compensation (EC) with respect to M/s Jubilant
Group of Industries, at Gajraula, Amroha, UP in O.A. No. 107/2019 in the matter
of Shah Alam Vs State of Uttar Pradesh.

Sir,

Please refer to your letter dated 26.12.2019 on the above mentioned subject. In this
regard it is to mention that M/s Jubilant Group of Industries at Gajraula, Amroha,
Uttar Pradesh, have obtained NOC from CGWA and has subsequently submitted
their renewal application before the expiry of the NOC. All the projects have been
recommended by the Regional Office, CGWB, Lucknow after site inspection and
ensuring the compliance conditions of the NOC. Details of these applications are
enclosed in Annexure-|.

All these cases in respect of M/s Jubilant Group of Industries are pending with
CGWA for issuance of NOC as per the Hon'ble NGT directions in OA No. 176/2015
dated 03.01.2019.

As per order of NGT dated 11.12.2019 in OA No. 329/2015 and other related
matters, CGWB has been directed to send information regarding illegal extraction
of ground water to the State Pollution Control Board and to proceed in accordance
with the law.

R RReeit .

As per NGT order dated 14.11.2019 in OA 48/2019 and dated 11.12.2019 in OA No
329/2015 the Environmental Compensation is to be levied to the satisfaction of
Central Pollution Control Board.

In view of this, it is requested that action for imposing environmental Compensation
may be taken by the Pollution Control Board.

Yours Faithfully

Encl: As above
l_QM <4
rb\\‘

M‘\w Dr. Uma Kapoor
oV (Regicnal Director)

e L:% M.
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ANNEXURE |

Sl. Applicatiﬁn Name of the Ground Date of Date of submission of
Number Unit water expiry of renewal

abstraction NOC application
(m3/day)

1 1163 Chemical Unit-1 3344 04/04/2019 28/02/2019

2 1173 Power Plant 5066 04/04/2019 28/02/2019

3 1174 Chemical Unit -2 3100 04/04/2019 28/02/2019

4 1181 Distillery Unit 4295 04/04/2019 28/02/2019

5 1207 Polymer Unit 315 04/04/2019 02/03/2019

6 1209 Fertilizer Unit 1656 04/04/2019 |  02/03/2019




Item No. 05

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)
Original Application No. 48/2019 (WZ)
Vinod Kumar Jaiswal Applicant
Versus

State of Maharashtra & Ors. Respondent(s)
Date of hearing: 14.11.2019

CORAM : HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER

- HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBE_R
‘For Applicant(s): Mr.Rupesh A. Jaiswal, Advocate

For Respondent (s): Mr. Vilas A. Jadhav, Advocate for
' Respondent No.4 gl

ORDER
1. The question involved in the present case is illegal running of an

~ industrial unit by the Respondent No. 7 for manufactaring of

package_d drinking water;'in CTS No. 12369/361, Pfot .‘:'::No. 40,
‘Ahinsangar, Aurangabad which is stated to be a residential area.
_Uqﬁuthoriiéd drawal of groundwater througi'l dug&--.wel_ﬁl_\g_i;nd bore well
h;.s also been alleged. In order to ascertain the fa.ctual position, a
Joint  Committee comprising of = Commissioner, Aurangabad
Municipal Corporation, the Regional Officer, Maharashtra Pollution
Control Board and the Regional Director, Central Ground water
Board was constituted directing them to undertake inspection of the
unit, verify factual aspects set out in the Original Application and to

submit a report.

4
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Report has accordingly been filed by the Committee through
Regional Director, Ministry of Jal Shakti, Department of Water
Resources, River Development & Ganga Rejuvenation. The report

reveals as follows:

“].  The industry is found in operation.

2. As per one of the conditions of NOC given by the CGWB,
flow meter has been found working, however, the same
was not installed during the previous visit of officer from
CGWB, Nagpur made on 4.6.2019.

3. Total 3 borewells and 1 dugwell was noticed within the
industry. Out of the 3 borewells, 2 borewells were found
not in use and on one of the bore well, the pipe fittings was
found cut. In their application, the industry had not
disclosed the existence of other 3 borewells within the
industrial premises. The industry indicated only existence
of I dugwell which is to be utilized for water abstraction to
meet the industrial demand. Besides this, as per the
condition of NOC, the industry cannot construct any new
groundwater abstraction structure without permission of
CGWA. ;

4. No green belt area of 10 sq.m has been noticed at the time
of inspection. This therefore seems to be an aberration,
however, as reported by industry, which was indicated in
their online application for grant of NOC of CGWA.

5. It is mentioned in the online application form submitted by
the firm that about 5 m3/day waste water generated will
be recycled and reused for gainful utilization. Out of 5
m3/day, 1| m3/day will be used for green belt
development and 4 m3/day for other uses. However,
during onsite inspection, no recycling plant was noticed
and all the waste water generated is drained out into
sewerage drain.

6. The proponent has installed rainwater harvesting system
in the plant premises. The harvested rainwater is put into
the duguwell for artificial recharge. For construction of
remaining artificial recharge structures outside the
industrial premises, as required, still there is time limit to
submit its completion report as, 6 months’ time has been
provided in the NOC from the date of issue.

7. As per the Aurangabad Municpal Corporation (AMC)
records, neither the Respondent No. 7 has applied nor the
AMC has issued any building permission.

8. As per the Aurangabad Municipal Corporation (AMC)
records, the industry has not been given any NOC for
running RO plant.

9. Beside above, the AMC has not given any permission to
take over any industrial activity in the plot no, 40, Ahinsa
Nagar, Aurangabad.”




3.

Respondent No. 6, the Regional Director, Central Ground Water
Board, Central Region of Nagpur has also filed an affidavit which
confirms the above report of the Committee and has averred that
upon noting the infractions on the part of the Respondent No.
7, show cause notice has been issued particularly for concealing
information in the online NoC application dated 15.01.2019 and for

nan-compliance of NoC conditions based upon an inspection carried

out on 26.07.2019. It is stated that further action had been withheld

4. Considering the Report of the Committee and that of the:Z@GWA, the

' Maharashtra Pollution Control Board (MPCB) and the Regional

indicated in the répgrt and. to ensure closure of the

imposition of the environmental compensation by invoking polluter

pays principle.
Réf'_ﬁg_rt in terms of the direction have becn filed which indicates

edial action in respect of theinﬁ'actl s have been taken by

issuing order of closure under Section 33A of the Water (Prevention
& Control of Pollution) Act, 1974 and Section 31A the Air (Prevention
and Control of Pollution) Act, 1981 against the unit M/s Haroon
Muktai Foundation Water Bank directing them to stop its
manufacturing activities. That apart, Environmental Compensation
of Rs. 2,00,400/- has been assessed against the unit in terms of the

CPCB guidelines. When asked, learned Counsel for the MPCB

Yo



Compensation oug

submits that the Ministry of Jal Shakti vide notice dated 18.10.2019
had directed to deposit the compensation through Bharat Kosh, the
Non-Tax Receipt Portal of Government of India

(https://bharakosh.gov.in).

In view of the above nothing further remains for consideration in this

case except to observe that deposit of the Environmental

e to the satisfaction of the CPCB and not
through Bharat Kosh as directed by the CGWA. We accordingly

direcgt-.-;'}ghe MPCB and CGWA to ensure that letter dated 18.10.2019

i1s amended by directing the unit to pay the amount to the

satisfaction of the CPCB.

Let the compliance report of payment compensation in terms of the

order be filed before the next date.

List it on 14.01.2020. L
S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

14th November, 2019
0.A. No. 48/2019 [WZ)
hb
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Item No. 06 to 09 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 329/2015
(M.A. Nos. 283/2018, 1389/2018, 1.A. No. 532/2019, L.A.
No. 660/2019, 719/2019 & 720/2019)

With
Original Application No. 521/2015
With
Original Application No. 448/2013 (THC)
(CW 4050/12)
(M.A. Nos. 1228/2015 & 513/2017)
With
Original Application No. 446/2013 (THC)
(CW 7932/11)
- Gram Panchayat ARABA - Applicant(s)
_ ' Versus 4
- State of Rajasthan & Ors. Respondent(s)
And y
M.M. Charitable Trust Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)
And =
U.R. Beniwal Applicant(s)
; Versus -~
State of Rajasthan & Ors. Respondent(s)
And
Multan Singh Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)

Date of hearing: 11.12.2019

CORAM:
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMEER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) Ms. Eysha Marysha, Advocate for
NMr. Jaideep Singh and Mr. Kartik
D« bas, Advocates



For Respondent(s) Mr. Ardhendumauli Kr. Prasad,
Advocate
Mr. Pinaki Misra, Sr. Advocate
with  Mr. Lokendra  Singh
Kachhawaand Mr. Adhiraj Singh,
Advocates
Mr. Raj Kumar, Advocate
Mr. Krishan Kumar Singh,
Advocate
Mr. Sanjeet Purohit, Advocate
with Mr. Vivek Firoda, Advocate
Mr. Sanjay Jha, Sr. R.M., RIICO,
Jodhpur
Mr. Rishabh Sancheti, Advocate
with Ms. Padma Priya, Advocate
Mr. Sunil K. Panwar, Addl. S.P.
STF, JDR

ORDER

On 02.08.2019 we had directed the General Manager,
ISRO, Regional Remote Sensing Centre, Jodhpur to have
arial photographs etc. of the discharge by the industries in
open land/Nallahs/Rivers. In response to it, a letter has
been received from the officer on 23.08.2019. After having
gone through the letter and for the purpose having
assistance, we direct the General Manager, ISRO, Regional
Remote Sensing Centre, Jodhpur be present before the
Tribunal on the next date of hearing.

A copy of this order be sent to the General Manager,
ISRO, Regional Remote Sensing Centre, Jodhpur, through
email forthwith.

The learned Counsel for the applicant is given last
opportunity to file reply/response to I.A. No. 532/2019 and

ILA. No. 660/2019, within two weeks from today.



The learned Counsel for Central Ground Water Board
submits that they have by now inspected around 1000
units out of which 42 units were found illegally extracting
ground water and the same has been sealed. Further, he
submits that the inspection regard to the remaining units is
going on and they would expedite the process. They are

directed to complete the inspection within a month from

today.

und Water Board is also direx

e with law.

A progress report (upto 24.11.2019] has been
suﬁmjtted by the S.pe,s:ial Task Force consunltgd by the
Tribunal on 29.11.2019. Further report be _;;bmined
before the next date of hearing. A copy of the reports be
“also sent to State Pollution Control Bt)ard to proceed
against the units which are also violating Environmental
Laws.

List this matter on 15% January, 2020.

Justice Raghuvendra S. Rathore, JM

Dr. Satyawan Singh Garbyal, EM

MN
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Heard yEuw e arg
CENTRAL POLLUTION CONTROL BOARD
Me7o7, 95 UR CHEE THEY WHTR TR WTERD

HHEONBENT FORESY & CLIMATE CHANGE GOVT OF DN

B eed Pos il
B-190198/NGRBA (RG)/CPCB/Distillery/ 2017-18 Date: 14.01.2020

To,

Member Secretary,

Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,

Gomti Nagar,

Lucknow-226010

Uttar Pradesh

Subject: Implementation of the Hon'ble NGT order dated 01.11.2019 including
imposition of Environmental Compensation (EC) for illegal withdrawal
of ground water with respect to M/s Jubilant Group of Industries, at
Gajraula, Amroha, UP in O.A. no. 107/2019 in the matter of Shah Alam
Vs. State of Uttar Pradesh

Reference:

i. Hon'ble NGT order dated 01.11.2019 in O.A. no. 107/2019 in the matter of Shah
Alam Vs State of Uttar Pradesh

ii. CPCB letter No. B-l90198/NGRBA{RG),€CPCB{Distillery}ZO17-18{9456 dated
29.11.2019 to MS, CGWA

iii. CPCB letter No. B—l90198}NGRBA(RG}fCPCB;Distillery,Ile?-18/’10312 dated
26.12.2019 to MS, CGWA

iv. CGWA letter No. 21-4/NR/CGWA/2016-Vol-11-938 sent to CPCB, Delhi

Sir,

with reference to the Hon'ble NGT order dated 01.11.2019 in O.A. no. 107/2019 in
the matter of Shah Alam Vs State of Uttar Pradesh, CPCB requested Member Secretary,
CGWA to take necessary actions as per the said Hon'ble NGT order with respect to M/s
Jubilant Group of Industries, at Gajraula, Amroha, UP including imposition of
Environmental Compensation for illegal withdrawal of ground water and to submit an
action taken report to CPCB for onward submission in NGT, vide letters dated 29.11.2019
and 26.12.2019. CGWA vide letter no. 21-4/NR/CGWA/2016-Vol-11-938 informed CPCB
that, as per NGT order dated 11.12.2019 in O.A. No. 329/2015 and other related matters,
CGWB has been directed to send information regarding illegal extraction of ground water
to the SPCB and to proceed in accordance with the law. The letter was received by CPCB

on 31.12.2019 and the same is placed at Annexure-1 for reference.

In view of the CGWA's reply, you are requested to take appropriate actions along
with the calculation and imposition of Environmental Compensation (EC) w.r.t illegal
ground water withdrawal. Calculation of EC w.r.t illegal ground water withdrawal may be
calculated as per the Report prepared by CPCB on "“Assessment of Environmental
Compensation in case of illegal extraction of Ground water” dated 26" June, 2019 which




’56(

was submitted in compliance to Hon’ble NGT order dated 07/05/2019 in O.A. No. 327/2018
in the matter of Shailesh Singh Vs Central Ground Water Board & Ors. The copy of the

Report is placed at Annexure-II for reference,

The last date of filing further Action taken report by the joint committee to Hon'ble
NGT was 01.01.2020 and the next hearing of the said matter is scheduled to be held on
05.02.2020.

You are therefore, requested to take appropriate and necessary actions including
imposition of Enviranmental Compensation w.r.t illegal ground water withdrawal as per
Hon'ble NGT order dated 01.11.2019 with respect to M/s Jubilant Group of Industries, at
Gajraula, Amroha, UP and to submit the acticn taken report/compliance report to CPCB at
earliest, so that Compliance report can be filed to Hon'ble NGT.

Yours faithfully,

et
(A.K.Vidyarthi)
Scientist 'E’' &
Divisional Head, WQM-II Division

Copy to:

1. Regional Officer, Bijnor : For kind information & necessary
Uttar Pradesh Pollution Control actions
Board,
108/11, Avas Vikas Colony,
Bijnor, U.P.

2. The Regional Director, : For kind information & necessary
Central Ground Water actions
Board,

Northern Region

Bhujal Bhawan, Sitapur Road
Yojna,

Ram Bank Chauraha
Lucknow

UP-226021

*"J I'-\\O'i.l'l-a

(A.K.Vidyarthi)
Scientist 'E’' &
Divisional Head, WQM-II Division

Page 2 of 2
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File no: - 21-4/NR/ICGWA/2016-Vol-Il - (f 3%
Government of India

' Ministry of Jal Shakti

‘@ Department of Water Resources, RD & GR
Central Ground Water Authority
18/11, Jamnagar House, Mansingh Road
New Delhi — 110011
E-mail: cgwa@nic.in

T 31 DEC 2019

To

A.K. Vidyarthi

Scientist ‘E’ & Divisional Head
WQM-II Division

Parivesh Bhawan, East Arjun Nagar,
New Delhi -110032

Sub- Implementation of the Hon'ble NGT order dated 01.11.2019 including
imposition of Environmental Compensation (EC) with respect to M/s Jubilant
Group of Industries, at Gajraula, Amroha, UP in O.A. No. 107/2019 in the matter
of Shah Alam Vs State of Uttar Pradesh.

Sir,

Please refer to your letter dated 26.12.2019 on the above mentioned subject. In this
regard it is to mention that M/s Jubilant Group of Industries at Gajraula, Amroha,
Uttar Pradesh, have obtained NOC from CGWA and has subsequently submitted
their renewal application before the expiry of the NOC. All the projects have been
recommended by the Regional Office, CGWB, Lucknow after site inspection and
ensuring the compliance conditions of the NOC. Details of these applications are
enclosed in Annexure-|.

All these cases in respect of M/s Jubilant Group of Industries are pending with
CGWA for issuance of NOC as per the Hon'ble NGT directions in OA No. 176/2015
dated 03.01.2019.

As per order of NGT dated 11.12.2019 in OA No. 329/2015 and other related
matters, CGWB has been directed to send information regarding illegal extraction

of ground water to the State Pollution Control Board and to proceed in accordance
with the law.
e

As per NGT order dated 14.11.2019 in OA 48/2019 and dated 11.12.2019 in OA No
329/2015 the Environmental Compensation is to be levied to the satisfaction of
Central Pollution Control Board.

In view of this, it is requested that action for imposing environmental Compensation
may be taken by the Pollution Control Board.

Yours Faithfully

Encl: As ab -
nc apove IEAN .}:\w&‘
n)\\\

- Dr. Uma Kapo‘or
‘%s\*‘ (Regional Director)

%1g L:j% P\{{@_

P2
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ANNEXURE |

sl. | Application Name of the Ground Date of Date of submission of
Number Unit water expiry of renewal

abstraction NOC application
(m3/day)

1 1163 Chemical Unit-1 3344 04/04/2019 28/02/2019

2 1173 Power Plant 5066 04/04/2019 28/02/2019

3 1174 Chemical Unit -2 3100 04/04/2019 28/02/2019

4 1181 Distillery Unit 4295 04/04/2019 28/02/2019

5 1207 Polymer Unit 315 04/04/2019 02/03/2019

6 1209 Fertilizer Unit 1656 04/04/2019 02/03/2019




[tem No. 05

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 48/2019 (WZ)
Vinod Kumar Jaiswal Applicant
Versus
State of Maharashtra & Ors. Respondent(s)
Date of hearing: 14.11.2019

CORAM : HON'BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
- HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
For Applicant(s): Mr.Rupesh A. Jaiswal, Advocate
For Respondent (s): Mr. Vilas A. Jadhav, Advocate for
' Respondent No.4 Vel

ORDER
I The ‘question involved in the present case is illegal mt’ii‘liﬁg of an
. industrial unit by the Respondent No. 7 for manufa%}lring of
packaged drinking water in CTS No. 12369/361, ﬁi“ot ‘No. 40,

""Ethinsarigar, Aurangabad which is stated to be a residential area.

- Unauthorized drawal df' groundwatcr through dug well and bore well
l'ras'alé;‘i' been aliégcd. In order to ascertai;_rf}%_._.thc fé’c‘tual position, a
Joit;t Committee comprising of -'é'--:-Cnmmi:;sioncr, Aurangabad
Municipal Corporation, the chionaI:Ofﬁcer. Maharashtra Pollution
Control Board and the Regional Director, Central Ground water
Board was constituted directing them to undertake inspection of the
unit, verify factual aspects set out in the Original Application and to

submit a report.

-
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Report has accordingly been filed by the Committee through
Regional Director, Ministry of Jal Shakti, Department of Water
Resources, River Development & Ganga Rejuvenation. The report

reveals as follows:

“).  The industry is found in operation.

2. As per one of the conditions of NOC given by the CGWB,
flow meter has been found working, however, the same
was not installed during the previous visit of officer from
CGWB, Nagpur made on 4.6.2019.

3. Total 3 borewells and 1 dugwell was noticed within the
industry. Out of the 3 borewells, 2 borewells were found
not in use and an one of the bore well, the pipe fittings was
found cut. In their application, the. industry had not
disclosed the existence of other 3 borewells within the
industrial premises. The industry indicated only existence
of 1 dugwell which is to be utilized for water abstraction to
meet the industrial demand. Besides this, as per the
condition of NOC, the industry cannot construct any new
groundwater abstraction structure without permission of
CGWA. J i

4. No green belt area of 10 sq.m has been noticed at the time
of inspection. This therefore seems to be an aberration,
however, as reported by industry, which was indicated in
their online application for grant of NOC of CGWA.

5. It is mentioned in the online application form submitted by
the firm that about 5§ m3/day waste water generated will
be recycled and reused for gainful utilization. Out of 5
m3/day, | m3/day will be used for green belt
development and 4 m3/day for other uses. Howeuwer,
during onsite inspection, no recycling plant was noticed
and all the wasg water generated is drained out into
- _sewerage drain. :

6. The proponent has installed rainwater harvesting system
in the plant premises. The harvested rainwater is put into
the dugwell for artificial recharge. For construction of
remaining artificial recharge . structures outside the
industrial premises, as required, still there is time limit to
submit its completion report as, 6 months’ time has been
provided in the NOC from the date of issue.

7 As per the Aurangabad Municpal Corporation (AMC)
records, neither the Respondent No. 7 has applied nor the
AMC has issued any building permission.

8. As per the Aurangabad Municipal Corporation (AMC)
records, the industry has not been given any NOC for
running RO plant,

9. Beside above, the AMC has not given any permission to
take over any industrial activity in the plot no. 40, Ahinsu
Nagar, Aurangabad.”




3.

Respondent No. 6, the Regional Director, Central Ground Water
Board, Central Region of Nagpur has also filed an affidavit which
confirms the above report of the Committee and has averred that
upon noting the infractions on the part of the Respondent No.
7, show cause notice has been issued particularly for concealing
information in the online NoC application dated 15.01.2019 and for
non-compliance of NoC conditions based upon an inspection carried
out on 26.07.2019. It is stated that further action had been withheld
in vicwﬁ??f the Tribunal having issued directions constituting a joint

ommittee for ascertaining the facts.

Conmdermg the Report of the Committee and that of t

 Maharashtra Pollution Control Board (MPCB) an e Regional

Director, Central Ground Water Board were dire’t':tled?"‘___to take

appropriate action against the Respondent No. 7 for the violation

indicated in the repQ;t and to ensure closure of

imposition of the environmental compensation by invoking polluter

pays principle.

that I:eﬁlcdi‘a:l achon in respect of the mfractlons have been taken by
issuing order of closure under Sectlon 33A of the Water (Prevention
& Control of Pollution) Act, 1974 and Section 31A the Air (Prevention
and Control of Pollution) Act, 1981 against the unit M/s Haroon
Muktai Foundation Water Bank directingthem to stop its
manufacturing activities. That apart, Environmental Compensation
of Rs. 2,00,400/- has been assessed against the unit in terms of the

CPCB. guidelines. When asked, learned Counsel for the MPCB

jjj
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submits that the Ministry of Jal Shakti vide notice dated 18.10.2019
had directed to deposit the compensation through Bharat Kosh, the
Non-Tax Receipt Portal of Government of India

(https:/ /bharakosh.gov.in).

6. In view of the above nothing further remains for consideration in this
case except to observe that deposit of the Envirqn_mﬁmal
Compensation ought to be to the satisfaction of the CPCB and not

gh Bharat Kosh as directed by the CGWA. We accordingly

direct the MPCB and CGWA to ensure that".'fyéi:ter dated 18.10.2019
Vi% amended by directing the unit to pay the amount to the

satisfaction of the CPCB.

7. Let the compliance report of payment compensation in terms of the

' order be filed before the next date.

8. Listiton 14.01.2020.
S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

14th November, 2019
O.A. No. 48/2019 (WEZ)
hb
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Item No. 06 to 09 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 329/2015
(M.A. Nos. 283/2018, 1389/2018, 1.A. No. 532/2019, L.A.
No. 660/2019, 719/2019 & 720/2019)

With
Original Application No. 521/2015
With
Original Application No. 448/2013 (THC)
(CW 4050/12)
(M.A. Nos. 1228/2015 & 513/2017)
With
Original Application No. 446 /2013 (THC)
(CW 7932/11)
Gram Panchayat ARABA - Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)
And
M.M. Charitable Trust * Applicant(s)
Versus
- State of Rajasthan & Ors:
U.R. Beniwal ~ Applicant(s)
Versus
State of Rajasthan & Ors. " Respondent(s)
_ And
Multan Singh Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)

Date of hearing: 11.12.2019

CORAM:
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) Ms. Eysha Marysha, Advocate for
N r. Jaideep Singh and Mr. Kartik
Debas, Advocates



b,

For Respondent(s) Mr. Ardhendumauli Kr. Prasad,
Advocate
Mr. Pinaki Misra, Sr. Advocate
with  Mr. Lokendra  Singh
Kachhawaand Mr. Adhiraj Singh,
Advocates
Mr. Raj Kumar, Advocate
Mr. Krishan Kumar Singh,
Advocate
Mr. Sanjeet Purohit, Advocate
with Mr. Vivek Firoda, Advocate
Mr. Sanjay Jha, Sr. R.M., RIICO,
Jodhpur
Mr. Rishabh Sancheti, Advocate
with Ms. Padma Priya, Advocate
Mr. Sunil K. Panwar, Addl. S.P.
STF, JDR

ORDER

On 02.08.2019 we had directed the General Manager,
ISRO, Regional Remote Sensing Centre, dehpur to have
arial photographs etc. of the discharge by the industries in
open land/Nallahs/Rivers. In response to it, a letter has
been received from the officer on 23.08.2019. After having
gone ;chmugh the letter and for the purpose having
assistance, we direct the General Manager, ISRO, Regional
Remote Sensing Centre, Jodhpur be present before the
Tribunal on the next date of hearing.

A copy of this order be sent to the General Manager,
ISRO, Regional Remote Sensing Centre, Jodhpur, through
email forthwith.

The learned Counsel for the applicant is given last
opportunity to file reply/response to I.A. No. 532/2019 and

I.LA. No. 660/2019, within two weeks from today.




The learned Counsel for Central Ground Water Board
submits that they have by now inspected around 1000
units out of which 42 units were found illegally extracting
ground water and the same has been sealed. Further, he
submits that the inspection regard to the remaining units is
going on and they would expedite the process. They are
directed to complete the inspection within a month from

today.

A progress report (upto 24.11.2019} has been
submitted by the Special Task Force consut@ﬁ%ga by the
Tribunal on 29.11.2019. Further report be.:"._s;xbmitted
before the next date of hearing. A copy of the fcports be
also sent to State Pollution Control Board to proceed
against the units which are also violating Environmental
Laws.

List this matter on 15t January, 2020.

Justice Raghuvendra S. Rathore, JM

Dr. Satyawan Singh Garbyal, EM

MN
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI -
0.A.NO. 327 OF 2018

IN THE MATTER OF;

SHAILESH SINGH . ..APPLICANT

VERSUS
.RESPONDENTS

CENTRAL GROUND WATER BOARD & DRS

INDEX
SI PARTICULAR PAGE
NO. Gl NO. |
1. | REPORT ON “ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN CASE OF
ILLEGAL EXTRACTION OF GROUND WATER." - T
2. | ANNEXURE-I : HON'BLE NGT ORDER DATED 07.05. 2019.
3. | ANNEXURE-II : CASE STUDIES SHOWING ESTIMATION OF ENVIRONMENTAL
COMPENSATION FOR ILLEGAL EXTRACTION OF GROUND WATER. ' '
CENTRAL POLLUTION CONTROL BOARD
PARIVESH BHAWAN, EAST ARJUN NAGAR
: DELHI 110032
PLACE: DELHI

DATED :- 28.06.2019




REPORT ON

“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN
CASE OF ILLEGAL EXTRACTION OF GROUND WATER”

(SUBMITTED IN COMPLIANCE TO HON’BLE NGT ORDER DATED 7/5/2019 IN
ORIGINAL APPLICATION NO. 327/2018 IN THE MATTER OF SHAILESH SINGH Vs
CENTRAL GROUND WATER BOARD & ORS)

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change)
Parivesh Bhawan East Arjun Nagar,
Delhi-110032

26 June, 2019

by
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“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN CASE
OF ILLEGAL EXTRACTION OF GROUND WATER”

1. Background

The Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed
order on 3/1/2019 in Original Application No. 327/2018 in the matter of Shailesh
Singh v/s Central Ground Water Board & Ors directed Central Pollution Control

Board (CPCB) in para 32 that:

“CPCB may constitute a mechanism to deal with individual cases of
violation of norms, as existed prior to Notification of 12/12/2018, to
determine the environment compensation to be recovered or other
coercive measures to be taken, including prosecution, for past illegal

extraction of ground water, as per law.”

In compliance to the Hon’ble NGT order dated 3/1/2019, CPCB submitted report
on Environmental Compensation (EC) for illegal extraction of ground water to the
Hon’ble NGT on 30/4/2019. Hon’ble National Green Tribunal reviewed the report
and directed CPCB vide order dated 7/5/2019 in para 10 & 11 which are
reproduced as follows:

Para 10: CPCB has, vide e-mail dated 30.04.2019, forwarded a report which deals
with assessment of environmental compensation for illegal extraction of ground

water. We do not find the report of the CPCB to be complete for the following
reasons:

(i) The OCS areas which need regulation for conservation of
ground water cannot be further treated separately as notified
or non-notified. Conservation of ground water in the said areas
is of equal necessity. Depletion of ground water in the said
area affects the sub-terranean flow and results in
contamination of ground water and also poses a potential
danger for drying up of important natural resource in violation

of established principle of “Intergenerational Equi ty”.

382
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(ii)  The compensation to be recovered for illegal extraction has to
be deterrent specially when it is for commercial or industrial
purpose and linked to the quantum of ground water extracted

and the period for which such extraction takes place.

(iii)  Scenario analysis with robust scientific logic is required for all
the classes considered in comparable terms which have not

been done in the present report.

Para 11: Let the CPCB furnish a fresh report on or before 30.06.2019 by email at

ngt.filing@gmail.com.

A copy of Hon’ble NGT order dated 7/5/2019 is enclosed as Annexure | .

2. Follow up action by CPCB

In compliance to Hon’ble NGT order dated 3/1/2019, CPCB constituted a
committee under the Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with
Shri P. K. Gupta, DH, IPC-VI Division, Shri Vishal Gandhi, S¢ D, UPC-| Division and

Smt. Suniti Parashar, Scientist B, WQM-| Division as members.

The Committee has deliberated on the issues and submitted its report to the
Hon’ble NGT on 30/4/2019. Further, in compliance of NGT order dated 7/5/2019,
same committee reviewed the report as directed by Hon’ble NGT. The compliance
status of Hon’ble NGT direction and suggestions, highlights of the revised report

are summarized below:

S.No.| Directions/Suggestions Compliance Status/Highlights
of Hon’ble NGT
1 | Intergenerational = |t is considered that incidence of illegal
Equity extraction of ground water, regardless of

the category of area (notified or non-
notified) will attract the environment
compensation.

» EC is purely based on illegal extraction of
ground water in OCS (Over-exploited,

Critical and Semi-critical) and safe areas.

» The rate of environment compensation will

g e @
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increase as the criticality of ground water
availability in the area increases or amount

of ground water extraction increases.

2 |Deterrent in terms of | = Considering the water as a basic need of

commercial/industrial human, environmental compensation

purpose charges in case of domestic/household uses
are kept low and higher rates of
environmental compensation are
prescribed for institutional, commercial,
infrastructural and industrial purposes by
the extraction of ground water.

= Environmental Compensation Rates (ECRsw)
for illegal extraction of ground water also
increase  with  increase in  water
consumption as well as water scarcity in the
area.

= For drinking/domestic purposes, minimum
EC suggested as Rs 10,000/- (for
households) and Rs 50,000 (institutional
activity, commercial complexes, townships
etc).

s For industrial activity minimum EC is
suggested as Rs 1,00,000/-

» Estimation made for illegal extraction in
industrial cases shows deterrent EC for OCS

areas in scenario analysis

3 | Scenario Analysis Case Studies in terms of scenario analysis for
different classes have been done and

incorporated in the report (Annexure-l).

3. Methodology for Assessing Environmental Compensation (EC)

The committee discussed the issue on 13/5/2019 and 7/6/2019. The committee

deliberated in detail on the issue of Environmental Compensation to be recovered

P e @
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from individuals/industries such as domestic, packaging units, mining &
infrastructure projects and industrial units in case of illegal extraction of ground
water. The Guidelines/Criteria for evaluation of proposals/requests for Ground
Water Abstraction, 2015 were also discussed and based on this mechanism to levy

Environmental Compensation has been evolved.

4. Ideology of Environmental Compensation w.r.t illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its
unabated and indiscriminate over-exploitation. Growth in ground water
exploitation, however, has led to a steep fall in water table in several parts of the
country. The falling water table is a matter of special concern since it tends to
reduce the accessibility of the resource to small and marginal farmers due to

increase in costs of extraction.

5. Formula for Environmental Compensation for illegal extraction of ground
water

The committee recommended that the formula considering water consumption,
no of days, rates for imposing Environmental Compensation based on the purpose

for illegal abstraction of ground water as well as the deterrent factor detailed

below:-

ECew= Water consumption per day x Environmental Compensation rate for
illegal extraction of ground water (ECRew) x No. of Days x Deterrent
Factor

Where, water consumption is in m*/day and ECRew in Rs/m?

6. Environmental Compensation Rate (ECRsw)

(i) The committee decided that the Environmental Compensation Rate (ECRew)
for illegal extraction of ground water should increase with increase in water
consumption as well as water scarcity in the area. Further, ECRew are kept
relaxed for drinking and domestic use as compared to other uses, considering

the basic need of human being.




(ii) Categorisation of the area shall be (safe, semi-critical, critical and over-
exploited) based on the ground water resources estimation in the year 20089,

2011 and 2013 or the latest estimation carried out by CGWB.

(iii) Environmental Compensation Rate (ECRew) for illegal use of ground water for
various purposes such as drinking/domestic use,industrial activities such as
water packaging units, mining and industrial sectors as finalized by the

committee are given in tables below:

6.1 ECRew for Drinking & Domestic use (For household purposes)

The rate of Environmental Compensation for domestic and drinking purpose for
individual household shall be charged at the rate Rs 100/- per day for OCS
categories (Over-exploited, Critical and Semi-Critical Category). Similarly, for safe
category, the EC rate shall be charged as Rs 50/- per day. Minimum

environmental compensation for household shall be Rs 10,000/-

6.2 ECRew for Drinking & Domestic use (For institutional activity, commercial

complexes, townships etc)

Water Consumption (m?/day)
S.No. | Area Category <2 | 2to <5 \ 5 to <25 \ 25 & above
Environmental Compensation Rate (ECRaw) in Rs./m*

1 | Safe 4 6 8 10

2 | Semi Critical 12 14 16 20

3 | Critical 22 24 26 30

Over-

4 | exoloited 32 34 36 40
Note: -Minimum ECew shall not be less than Rs. 50,000/- (for institutional
activity, commercial complexes, townships etc)
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6.2 ECRgw for Packaged Drinking Water Units

X Water Consumption (m3/day)
rea
S.No. Category <200 | 200 to <1000 | 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
1 Safe 12 18 24 30
2 Semi critical 24 36 48 60
3 Critical 36 48 66 90
g |[SBE 48 72 96 120
exploited
Note :-Minimum ECsw shall not be less than Rs 1,00,000/-
6.3 ECRew for Mining, Infrastructure and Dewatering Projects
Water Consumption (m?/day)
Area 200 to 1000 to
S.No. -
Category <200 <1000 <5000 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?
1 Safe 15 21 30 40
g | 30 45 60 75
critical
3 Critical 45 60 85 115
5 |OvEE 60 90 120 150
exploited
Note :-Minimum ECecw shall not be less thanRs 1,00,000/-
6.4 ECRew for Industrial Units
. 3
S.No st wazt:l; Consumptll;;(]( et 00 &
«ING. to to 50
Categor
i w0 <1000 <5000 above
Environmental Compensation Rate (ECRew) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
g e 80 120 160 200
exploited
Minimum ECew=Rs 1,00,000/-
G-t g




6.5 Deterrent factors to compensate losses and environmental damage (for

packaging drinking water units, mining, industrial and commercial purposes)

The activities such as packaging drinking water, mining, industrial and others draw
ground water to add commercial value to the products manufactured. Hence,
these activities attract stricter provisions of deterrence and intergenerational
equity. It is proposed to levy following deterrent factors to compensate the losses

and environmental damages as detailed in the following table:-

6.5 :- Deterrent Factor

Deterrent Factor
S.No. Water Consumption
< 2 years 2-5 years >5 years

1 <1000 KLD 1.00 1.00 1.25

2 1000-5000 KLD 1.00 1.00 1.50

3 >5000 KLD 1.00 125 2.00
Note: The industrial operations may be reviewed and only permitted, if it is safe to continue
withdrawal of ground water at the rate permitted.

7. Relaxation

Central Ground Water Authority (CGWA) reserves the right to relax or interpret
these mechanisms in case of any exigency or situation of National strategic
importance, as per Guidelines/Criteria for evaluation of proposals/requests for

Ground Water Abstraction, 2015.

8. Recommendations
The committee has given following recommendations:
1. In case of fixation of liability, it always lies with current owner of the premises

where illegal extraction of groundwater is taking place.

2. Violation duration may be assumed as at least one year in case where no

evidence for period of installation of borewell could be established.

3. For illegal industrial ground water abstraction, where metering system is not

available, water consumption may be estimated as per consent conditions

imposed by SPCB/PCC.
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. Water intensive industries should only be permitted in safe, semi-critical and

critical area, and should not be allowed to establish new industries in over-

exploited area.

. Water in over-exploited area should be permitted only for drinking purposes

and industries established in this area without prior consent or NOC from
CGWA or another Ebn'ce_r_r'-\ed-:d_epar'tment-mus.t be closed down with immediate
effect . No expansion in existing industrial activity should be permitted,

irrespective of additional water demand arises or not.

. Present categorization of area (Over-exploited, Critical and Semi-Critical), as

per CGWA shall be considered for calculation of EC, regardless of the area

category when the period of violation started.

. In case of all existing cases having more than 5000 KLD ground water demand,

permission may be given only after examining scientific assessment of water

availability and assessing intergenerational equity by CGWA.

. The industrial units should be directed to adopt State of the Art technologies,

use of surface water, treated waste water and reduce specific water
consumption, thereby ground water demand is reduced by 10% over three
years’ period.The industries also be encouraged to create facilities for storage
of excess storm water and adequate measures such as groundwater recharge

as well as restoration of lakes /ponds in the vicinity of the industry.

9. In addition, all repeated violations will attract EC at 1.25 times the previous EC.

10.Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority

1. | Toseal illegal bore-well/tube-well | District Magistrate
to stop extraction of water and

further closure of project

2. | Tolevy ECowas per prescribed District Magiéi'rate/ CGWA
method

3. | To levy EC on industries involved in| CPCB/SPCB/PCC

illegal abstraction of Groundwater ,

as per the method prescribed in

8}myg e




report of CPCB- “EC for industrial

units”

4. | Prosecution of Violator

CGWA under Environment

(Protection) Act,1986 (or)

SPCB/PCC under Water (Prevention
and Control of Pollution), Act, 1974

11.

12.

CGWA shall maintain a separate account for collection and utilization of
environmental compensation levied for illegal extraction of ground water on
the violators.

For easy understanding w.r.t levying of EC on violators as per the
recommendation of CPCB, case studies given at Annexure Il may please be

referred.

1
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A NNEXURE T

Item Nos. 01 to 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 59/2012
(M.A. No. 34/2016 & M.A. No. 190/2016)
WITH
Original Application No. 108/2013
WITH
Original Application No. 179/2013
WITH
Appeal No. 67/2015
WITH
Original Application No. 1
(M.A. No. 107/2019)
WITH -
Original Application No. 484 /2
WITH
Original Application No. 327/201
WITH
Original Application No. 115/2017
WITH |
Original Application No. 411/2018
Original Application No. 613/2017
T & ¢ WITH &
Qrig‘fnag}ﬂpﬁlicaiicn No. 614/2017

. Applicant(s
s pplicant(s)

z \ EE_I:I ,Véfsﬁs

Respondent(s)

Legal Aid, National Green

Tribunal Bar Association Applicant(s)
Versus

NCT of Delhi & Ors Respondent(s)

WITH

Raj Hans Bansal Applicant(s)

®
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Versus
Ministry of Water Resources & Ors. Respondent(s)

WITH

Apex Chambers of Commerce and
Industries of N.C.T. of Delhi & Ors

Applicant(s)
Versus
Government of NCT Delhi & Ors. Respondent(s)
WITH
Shailesh Singh Applicant(s)

Versus

- Hotel The Oberoi Amarvilas & Ors,
iy

WITH B
...Mwé -< I-__ e . 4 i
Shailésh Singh | " :

e

espondent(s)

" Applicant(s)

Respondent(s)
WITH
M/s. A-One Mineral Water Industry Applicant(s)
Versus
Central Ground Water Authority & Ors. Respondent(s)
WITH
Mohd. Javed Asghar Applicant(s)




3o

Versus
M/s Upper Ganges Sugar and
Industries Ltd. (Distillery Unit) & Ors. Respondent(s)
WITH
Mohd. Javed Asghar Applicant(s)
Versus
State of U.P. & Ors Respondent(s)

Date of hearing: 07.05.2019

HON'BLE MR. JUSTICE ADARSH KUMAR
HON’BLE MR. JUSTICE 8.P. WANGDI, JU

* For Applicant(s): Mr. Raj Panjwani, Senior Adv

with Mr.
Sany Antony, Advocate i

For@cspondent{s}: Mr. Krishna Kumar ~Singh,
o MGEF&CC
ok g ’Mr Ra]&umar, Advocate for CPC§J
£ ME. a}rdhendumauh Kr Prasad“@‘\
. ' CGWA &MoWR =
et M Daleep Dhyani, Advecate for UPPCB
. Narender Pal Singh, Advocate for DPCC
rﬁS eep S:ngh, Advocate for:State of UP (in
xtcm r?§"7 3 %
Mr. Rohit Pl;l;."ap Singh, é{@‘te for State of
Ug {mﬂ% 1&.21 -

1. Enforcement of mandate of judgment of the Hon'ble Supreme Court

gcate for

in M.C. Mehta Vs. Union of India & Ors. (1997) 11 SCC 312 for
conservation of groundwater is the subject matter of consideration
before this Tribunal. The issue acquired significance on account of

fast depletion of ground water as per acknowledged studies

UA
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including the studies referred to in the publication of the Niti Ayog

referred to in the order of this Tribunal dated 03.01.2019.

2. Central Ground Water Authority (CGWA), constituted by the Central
Government under the Environment (Protection) Act, 1986, in
compliance of judgment of the Hon'ble Supreme Court, conducted a
survey and declared certain areas to be over exploited, critical and
semi-critical areas (OCS) where the ground water level was on the

t was necessary that

decline: To maintain ground water balance,

ere is no further decline and the water level is _ggught up to the

level. The mandate of the CGWA is to frame and operate

; at safe level.

The' .}‘?nbunal was facec(- \:}th the grievance that C%E-’A failed to

P .__/

he&’k the deplehon m OCS areas and “such depl

water by builders and hotels for ming pools or other activities.

Though conditions for recharge were incorporated while granting
permission, such conditions were not complied with and no adverse
measures were taken against violators. Orders were passed by this
Tribunal, including order dated 28.08.2018 noting the guidelines of

CGWA that permission to extract ground water in OCS areas is to be




given only for drinking and domestic purposes. OCS areas were
further classified as ‘notified’ and ‘non-notified’ without any basis
and ‘mon-notified’ were not being regulated. The Tribunal directed

remedial measures to be taken.

4. In purported compliance of the directions of this Tribunal, the

Ministry of Water Resources (MoWR) issued Notification dated

12.12.2018. The said Notification, instead of remedying the

rm O Sareas eve fnrcom 2reia
oses. ‘There, is no.s %yidri‘d‘ertake “of th i
ground %ter résources and

ch liberdlibabion,
is no pm;ected estimation as to hi W& revised policy
better conservation of gro water which is

necessa.ry or compliance o, Precautionary Principle,
Sustainable Development Principte as well as Inter-
generanonal Equity Principles. It seems that the revised
policy is a sort of knee jerk reaction in response to
obseruations of this Tribunal. It appears that MoWR has not
undertaken any strength, weakness, opportunities and
threats (SWOT) analysis to ascertain the weaknesses of old
policy and the threat scenarios it offers. It is silent on robust
institutional mechanism on surveillance and monitoring of its
ground implementation. [t rather abdicates its authority in
form of delegation to field units without any checks and
balances to regulate ground water extraction, on scientific
lines and environmentally sustainable manner. Despite
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stating that the guidelines shall be applicable Pan-India, the
notification does not cover the States of Kerala, Karnataka,
Andhra Pradesh, Telangana, West Bengal, Arunachal
Pradesh, Himachal Pradesh, Jammu & Kashmir and the UT
of Delhi. The serious flaws pointed out are:

L Liberally permitting extraction of ground water and
Justifying the same on the plea that charges have been
~ prescribed even in ocs areas for
commercial/ industrial purposes.
ii. Liberally permitting extraction of ground water on the
ground that condition was imposed for rain water
harvesting without any data of effective compliance of
such conditions or even possibility of this being done.
Having exempted categories in OCS areas for purposes
other than drinking water, includi [

i,

ce, has been
made to the statistics to show deterioratingsstatus of
conservation of water and crises of decess to water
being available to the common man, a@%ﬂ as its
requirement for ensuring e-flow in the rivers,” 5,

Accordingly, the Tribunal held:

“2-::‘7 e are satisfied .that the Notification dated 19

f;fgsted on the ; Prtfcau:ionary Principle,

evelopment as-w 21l ??ffi’ex-genemtionaﬁEguity
nsustainable ing aués

L2018
Sustainable
ciples is

and instead of corisérvatio ound
axy};“jr providing.access to drinking

witer in OCS areas well also other.needs o

of.rivers and other water 't

./ _ n‘%ﬁ)und water and damage to water

bodies drid-will be destructive of. the fundame tal-right to life

under Article 2Lof _%,(;?@tif&hﬁn of India.
U R !

7. Thereafter, the Tribunal directed the Ministry of Environment,
Forests and Climate Change (MoEF&CC) to constitute an Expert
Committee and to issue an appropriate policy for conservation of

ground water with a robust institutional mechanism for surveillance




and monitoring with a view to enhance access to ground water for
drinking purposes in OCS areas by way of appropriate
replenishment practices which can be properly accounted and
measured as well as to sustain the floodplains of rivers in terms of
e-flow, augmentation of subterranean flows and preservation of
other water bodies. The Committee was to be constituted within two
weeks and was to give report by 30.04.2019 after undertaking study
of impact of projected data for the next 50 years. The Central

Po]lﬁ Control Beard (CPCB) was directeﬁ;ﬁz evolve a mechanism

and coercive

al with cases of violations, including pr

measures to check illegal extraction, including scal deterrent

‘compensation.

sel.for the MoEF&CC has in Bmed the

bemg:’i‘askcd learned%
7. Sl

ribunal that the Com :

e was consntuted onlﬁ% ‘@9 03.2019

enactment, vicﬂation of orders of this Tribunal is a criminal offence.

The Committee has not acted promptly and no significant progress
has been brought to our notice. Lack of sensitivity of serious issues
of environment such as fast depleting ground water is a matter of

concern.
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9. Let the report be now furnished positively by the Committee by
30.06.2019 and further steps taken promptly. If report is not so
furnished, the Joint Secretary concerned of MoEF&CC may remain
present in person before the Tribunal on the next date with the
report and explanation why action be not taken for violation of

orders of this Tribunal.

10. CPCB has, vide e-mail dated 30.04.2019, forwarded a report which

dealsywith assessment of environmental “eompensation for illegal

k_._
extraction of ground water. We do not find the rep%ﬁf the CPCB to

“.or non-notified. Consgrvanon of ground wat
it

he said
"
es.%reas is of ?qua f aii;ty Depletlon of\,groundg., r in the

The compénsation to be recovered for illegal extraction has to
be deterrent specially when it is for commercial or industrial
purpose and linked to the quantum of ground water extracted

and the period for which such extraction takes place.

(3




ili. Scenario analysis with robust scientific logic is required for all
the classes considered in comparable terms which has not

been done in the present report.

11. Let the CPCB furnish a fresh report on or before 30.06.2019 by e-

mail at ngt.filingramail com.

12. As regards the Miscellaneous Application (M.A. No. 107/2019) filed
on behalf of the CGWA seeking ground wat.er development on the
_bamé‘*“of its guidelines dated 16.11. 2015 for existing industries,

&%@mﬁtmcmrc in the sand mining projects,® not find any

feguards suggested to address the concern gar

Any Jpohcy which rcsulis ml futher depletl()ﬂ obvnously cannot be

pcrmltted in OCS areasaCGWA is free to lay dowﬂ;\ﬁfid follow
; ‘Qf‘i‘

mnnngﬁﬁt norms to ensur hat there is no depletlon’bf %&:‘gnnd water

i

K>
is U wgrtun@ &bemg attempted

orders. e

LOCS areas,and de@’ ed w?t&r level 1s\$improv5;l ané'\.rep]emshed
"s?"rf‘ B g
p%hw has to“be in: that? directi tion and r}o’t in'reverse direction as

A .as noticed in earlier

13. MoEF&CC has to cofnc out with an appropriate policy consistent
with the above mandate. The MoEF&CC has taken the plea that
CGWA has not cooperated which is a cause for delay. This is denied
by CGWA. The fact remains that failure is on the part of both. Being

entrusted with the responsibility of protecting ground water, the

26y
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CGWA and all other authorities must cooperate and collaborate in
the exercise of coming out with a policy which results in checking
further depletion of ground water and enhancing replenishment. If
necessary, the concerned Secretaries should monitor compliance of

these directions having regard to the importance of the issue.

List for further consideration on 04.07.2019.

%ﬁrs h Kumar Goel, CP

&;}Nangdi, JM

lication Nog 2012 "
16 &M.A. No. 190/2016)

af 3
. No '

10
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Annexure-ll

CASE STUDIES
Case Study I:
1 Industrial Sector : | Pulp and Paper Industry
2 Area Category, as per CGWB | : | Semi-Critical
3 Production Capacity . | 200 MT/day
4 Water Consumption |50 m3/T
5 Violation Period (illegal |: |1 year
extraction of ground water)

(Source: CPPRI, Saharanpur)

Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 50 x 200 = 10,000 m*/day
Fine as per semi-critical zone= Rs 100 /m3/day (Table given at S| No 6.4)
Deterrent factor: (Table given at S| No 6.5)

EC for 1-year violation = 10,000 x 100 x 365 x 1= Rs 36,50,00,000 (Rs 36.50 Crore)

Case Study II:

1 Industrial Sector . | Pulp and Paper Industry
2 Area Category, as per CGWB | : | Safe
3 Production Capacity . | 120 MT/day
4 Water Consumption . |50 m3/T
5 Violation  Period (illegal | : | 3 years
extraction of ground water)

(Source: CPPRI, Saharanpur)
Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 50 x 120 = 6000 m*/day
Fine as per semi-critical zone= Rs 50 / m®/day (Table given at SI No 6.4)
Deterrent factor: (Table given at S| No 6.5)

EC for 3 year violation = 6000 x 50 x (365 x 3) x 1.25 = Rs 41,06,25,000 (Rs 41.06
Crore)

B

11| Page
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Case Study Ill:
1 Industrial Sector : | Distillery Plant
2 Area Category, as per CGWB | : | Critical
3 Production Capacity ;| 135 KL/day
4 Water Consumption 1|20 m3/KL
5 Violation  Period (illegal | : | 2 years
extraction of ground water) |

X {Source: CPCB, Delhi)
Assessment of environmental compensation:

Environmental Compensation (EC)= Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 135 x 20 = 2700 m3/day
Fine as per semi-critical zone= Rs 110 / m*/day (Table given at SI No 6.4)
Deterrent factor: (Table given at SI No 6.5)

EC for 2 year violation = 2700 x 110 x (365 x 2) x 1= Rs 21,68,10,000 (Rs 21.68
Crore)

Case Study 1V;

1 Industrial Sector : | Mineral Water Packaging Unit |

(small)

2 Area Category, as per CGWB | : Over-Exploited

3 Production Capacity, as per|: | 6 KLD

CTO

Water Consumption : | 10 KLD

5 Violation  Period (illegal : |6 years

extraction of ground water) |
(Source: CPCB, Defh:‘)

Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 10 m?/day

Fine as per Over-Exploited = Rs 48/m?3/day (Table given at 5/ NoNo 6.2)
Deterrent factor: (Table given at S/ No 6.5)

EC for 6 year violation = 10 x 48 x (365 x 6) x 1.25 = Rs 13,14,000 (Rs 13.14 lakh)

Q)

12 |Page
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J mEs INDUSTRY INSPECTION REPORT
| @pab (DISTILLLERY)
Date of Inspection 27/08/2019
1. GENERAL INFORMATION
Name and address of the Jubilant Life Sciences Ltd. (Distillery Unit)
1 factory Bhartiagram, Gajraula, Distt. Amroha
244223,U.P.
Coordinates (Latitude & 28.8204759 & 78.2339792
Longitude) in Decimal
2 | Period of visit 27/08/2019
3 | Inspection Team Designation Contact No & e- mail
Prof. Vivek Kumar Professor
J P Maurya RO
Ritesh Kumar PA
Factory officials interacted Designation Contact No & e- mail
Mr. Radheyshyam VP - Operations Radheshyam.singh@jubl.com
Mr. Dharmendra AVP dharmendra.mehra@jubl.com
Mr. Shashank DGM Shashank.balyan@jubl.com
4 | Year of Commissioning 1982
S | Manufacturing Process Fermentation & Distillation
6 | Licensed capacity of Distillery | As on 27.08.2019 Ethyl Alcohol (94% )
(KLPD) - | 183 KLD
Anhydrous Alcohol (99.5% ) -
180 KLD
Present Production in KLPD

Products Manufacture KLPD

RS 42.56 KLPD (For July’19)
ENA Nil
Absolute Alcohol/Ethanol 46.41 KLPD (July’19)

Raw Material requirement per
day

g/
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c |

Molasses (in Qtls )

1822.46 (July’19) &

Status of consents and
authorization
(Validity/applied)

Air

Valid up to 31.12.23, 32018/UPPCB/Bijnore
(UPPCBRO)/CTO/air/JYOTIBA PHULE
NAGAR/2018, DT. 28.11.2018,
Amendment —

e 55715/UPPCB/Bijnore
(UPPCBRO)/CTO/air/Jyotiba Phule
Nagar/2019 DT: 19.08.2019 under Air
Act. Valid from 09.08.2019 to
31.12.2019 (Distillery
Operation@183 KLD)

e 50284/UPPCB/Bijnore(UPPCBRO)/C
TO/air/Jyotiba Phule Nagar/2019 DT:
19.08.2019 under Air Act. Valid from
09.08.2019 to 31.12.2019 (Anhydrous
Alcohol Operation@180 KLD)

attached as Annexure-1

Water

Valid up to 31.12.23, consent no:
31991/UPPCB/Bijnore
(UPPCBRO)/CTO/water/JYOTIBA PHULE
NAGAR/2018, DT. 28.11.2018
Amendments —
e 55851/UPPCB/Bijnore
(UPPCBRO)/CTO/Water/Jyotiba
Phule Nagar/2019 DT: 19.08.2019
under Water Act. Valid from
09.08.2019 to 31.12.2019 (Distillery
Operation@183 KLD)

e 50299/UPPCB/Bijnore

(UPPCBRO)/CTO/Water/Jyotiba

Phule Nagar/2019 DT: 19.08.2019

under Water Act. Valid from

09.08.2019 to 31.12.2019 (Anhydrous

Alcohol Operation@180 KLD)
Authorization up to 26.12.22 attached as
Annexure-2

10

Estimated no. of operating days
during the season

365 ( Round the year)

11

Process Details

(attach mass balance, water
balance & process flow
diagram)

Annexure-3




(Based on 1 month observation)

2. Water pollution and its Control
1. | Water Supply Source Borewell
2. [ No. of Bore wells 02
3. | Water consumption (KLD) 2046 (per day
Average for July’19
month)
4. | Log Book Maintained Yes/No Yes
5. | One day reading Initial Pl refer Annexure-
3A
Final
6. CGWA Permission Applied for renewal | Attached NOC no :
on 28.02.2019. CGWA/NOC/IND/ORI
Inspection done by G/2017/2533 as
CGWA team. Annexure- 4
Permission awaited.
* If more than one water source take reading separately
(Based on 1 month observation)
3. Waste Water generation (KLD)
1. | Stream/section Quantity, m>/day Disposal/utilization
2. | Spent wash generation Raw Spent Wash- | RSW is concentrated
_ July’19) followed by
o Contaritated Incmerat_mn & Bio-
Spent Wash — 271 | composting
(July’19)
3. | Fermenter dilution process Feed batch High gravity
fermentation
4. | Spent lees 51 Reuse for vessel
washing and used in
process and treated
with RSW
5. | Fermenter washing Included in Raw Treated and Disposed
/| Spent with RSW
6. | Process condensate 15899 deaE Direct utilization in
e cooling tower
(July ‘19) makeup

\' T checl
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C
MEE condensate E &
7. | Floor washing 5 Treated and Disposed
with RSW
8. | Cooling tower blow down 40 Treated and
recovered through
CTRO.

9. Boiler blow down

Common Boiler

10. | DM plant reject

Common WTP

11. | Others

Settling cum cooling tank capacity

(Based on 1 month observation)
4. Bio-methanation Plant Performance

22000 m’ (one no)

Settling cum cooling tank RT = 24 days
Digester design basis = Hydraulic Retention Time = 20 days (15-24 days)
Design Organic Loading Rate = 6.0 Kg/m’/Day
Design Volume = 3965 (305*13) M3
Type of Technology = UASB
Date of observation- Design parameters AActual feed Values

Feed rate, m’ /day (| 514YJuly’19)
’Brix, (Inlet/Outlet) 13 °Bx

pH, (Inlet/Outlet) 4.56/7.8

COD, mg/L (Inlet/Outlet) 1,80000/73510
BOD, mg/L (Inlet/Outlet) 61275/7828
COD reduction % 60 59.2

BOD reduction % 85 87.2 %




Biogas generation, Nm’/kg of
COD consumed

0.5

0.47

C | Biogas generation, m’fday

10.80 LNm*/day (July’19)

Other observations related to Bio-digester

® No. of days of operation of digesters (days/annum). - 365

® Year of establishment of the digester - 1985-1986

 Total biogas generated (m’/Annum) and bagasse/ coal saved — 54.56 LNm’
(Apr’19~Jul’19) equivalent to 5456 MT Coal attached as Annexure-5

* Sludge generation from digester and how the sludge is disposed off? - Centrifuge
decanter followed by mixing with Bio-compost. Annexure-6

¢ Log Book records supporting biogas plant performance. Yes attached as Annexure-7
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(Based on one month observation) e

5. Waste Management

Date- Quantity
KLD
1. Sludge (Slurry fermentation) 69.3 MT (yeast sludge) July
19
2. Disposal/utilization Bio-composting
3. Log book maintained Yes /No Yes—
Annexure-6 (for Bio-
Digester Sludge) -
Apr’19~Jul’19 & Annexure-
8 (For Yeast Sludge) — Jan’19
to June’19
4. Method of disposal/ utilization Bio-composting
(Based on 1 month observation)
6. Details of RO plant
a) Setting tank capacity before RO = 500 m’ (if any)
b) Year of installation/establishment & commissioning of RO plant - 2005-06
c) Type of technology of membrane filtration - Disc Type-Plate Type RO
d) Number of membranes per module & number of modules - Membrane/module :
184
Total Nos. of Modules: 284
e) Designed feed capacity of R.O. (m"':’day) - 1200
f) Acceptable level of suspended solids, dissolved solids & other membrane
affecting components in the feed - TSS :2000 ppm, Conductivity : 42000 ms
g2) No of days of operations - All days in a month
h) Log Book supporting RO plant performance - Yes. Attached as Annexure-9 & 10

Further treatment/disposal of Permeate/Reject - Permeate further passes through
polishing RO with utilization in Molasses dilution & Cooling Tower makeup. Reject
feed to MEE



In addition to existing RO (60 bar) of 1200 m*/d, Unit has installed High Pressure RO
(HPRO-75 bar) with 600 m*/d for further reduction of RO reject by 25%. With HPRO
installation overall RO recovery-60%, RO reject -40%.
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C
RO plant Performance (27" Aug ‘19)
Particulars Inlet (Feed ) Reject Permeate Rinsing Chemical
backwash Cleaning
Initial Final Initial | Final | Initial | Final | Initial | Fina | Initial Final
reading | readin | readin | readi | readin | readin | readin | 1 reading | readin
m’/d gm’/d | gm’d ng g m%d | gm®d | gm®d | read | m*/d gm’/d
e m/d ing
m"/d
Quantity, 1180634 | 118125 | Based on 53420 | 53445 |- - -
m3/d - Calculation 7 5
Inlet (Feed) Reject Permeate
Recovery% Recovery : 40.13 % (For 27"
Aug’19)
Colour Dark Brown Dark Brown Clear
pH 6.98 6.88 6.71
SRS 46100 53700 4700 -
BOD, ppm - - - - -
COD, ppm 61125 78440 314 - -
Total solids,% - - - - -
Total
dissolved ‘&.\5 % 11.8% 0.08% - -
solids,% :
Total .
suspended 0.28% 0.27% BDL - -
solids,%
UF Plant (Distillery RO Permeate Polishing Plant)
pH - - 6.81
COD - - 240
TDS - - 0.06 %
TSS - - BDL
Conductivity - - 2700

| =
| ok




Information regarding RO

Details of pre-treatment

Sludge Separation through
Clarifiers with addition of
non-ionic poly Electrolyte

Whether RO achieving designed

Yes

parameters RO Designed : 50%,
achieved : 45 %
HPRO Designed: 30%
achieved : 25 %
Overall Recovery ~60%

Whether RO operated Yes

continuously

Utilization of RO permeate Molasses Dilution and
Cooling tower water
makeup

Utilization of RO reject Evaporation through MEE

followed by Incineration and
Bio-composting.

(Based on one month observation)
7. Information regarding MEE

1. | Setting tank capacity before MEE = m® (if 3800 m” (Feed tank)

any)

2. | Year of installation/establishment & 2007-08

commissioning of MEE plant

3. | Type of technology of MEE.

Forced Circulation

4, | Number of Effects with their HTA and MOC. | Total -3*2

provided.

Number of stand-by bodies and degasser

HTA for 1 to 5 calendria-

668 m” each .

6™ Calendria- 929 m? for
sixth

Total HTA- 4269 m?
MOC for all calendria-
SS304

5. | Designed feed capacity and evaporation rate | Feed capacity- 1740

of MEE (m’/day).

m?®/day, Evaporation-
1443 m’/day

6. | Acceptable level of suspended solids,
dissolved solids etc in the feed.

13 % approx.

7. | What is the frequency and duration of

cleaning?

All days in a month

8. | Log Book supporting MEE plant

performance.

5 days after every 45
days
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Initial (2—',’iﬁ Aug’19) Final T
Mass flow meter reading with totalizer at 540762 541262
inlet of MEE
Mass flow meter reading with totalizer with 226022 226330
outlet of MEE
(Based on 1 month observation-Jul’19)
8. MEE details
5. Type- MEE-Force Circulation
6. Capacity 1740 m’/d
% No. of Effects 1.3*2 )
8. MEE feed rate (actual) \kg/him $.32.68) [Sp.Gr.-1.06
9, Feed rate @ Kg/hF 3268/
Sp.Gr.(Approximate)
10. Solid content in feed/brix %o/ degree 13° Bx
11. Water evaporation kg/hr 21.36
rate(Minimum)
12. Concentrate Generation r 11.3%
13. Solid content in concentrate Y%/degree ~30 % w/w
Generation /brix
14. Steam required for water kg/hr 6.27
evaporation
15. Cooling water circulation rate m*/hr 1200
16. Power consumption for kWh 15
Evaporation
17. Feed temperature 'c 45 ~46
18. Steam pressure/temperature kg/em?/0 4 Kg/em®,
135°C
19. Steam Economy, (Kg water/kg | kg 3.19
steam)
20. Operation hour and whether it is | Hr /day-or 31 Days
operating continuously week or Jul’19
month
21. MEE Feed Characteristics :
pH pH:6.0-6.3
TSS TSS : 3500-
5500
TDS, TDS :
165000-
181000
BOD & BOD : NA
COD COD :




106000-
129116
22. Frequency of CIP (cleaning in Hr/ day or
process) week or
month
23. Quantity of CIP effluent m’/hr -
24. Quantity of process condensate | m’/hr 21.36
25. Whether MEE achieving design Y
. es
efficiency
26. Details of online flow measuring
device installed for at CPU Yes
(Condensate polishing unit) inlet
27 Details of online flow measuring
device installed at CPU outlet
28. Utilisation of MEE condensate As cooling
water
makeup
29. Utilisation of MEE concentrate Incineration
and bio-
composting
30. Utilization of blow down
(cooling tower & boiler)

Based on one month observation)
9. MEE output Characteristics

Particulars Conc. spent wash | Process Condensate
Quantity,M3/day 11.31 kg/hr 21.36 m’/hr
PH 6.1-6.5 6.8-7.0
Temperature, degree C 60-65 45-50
BOD, ppm /K\ B

COD, ppm {353@ 4500-6000
Total solids,% ~35-40% Nil

Total dissolved solids,% ~28%-38% 0.3-0.4%
Total suspended solids,% ~2% -4 % Nil
Ammonical Nitrogen (as N),ppm NA NA

Please refer Annexure-8A for Slop MEE Operation (July’19).
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(Based on 1 month observation)

10. Information regarding CPU

1. | Capacity 800 m*/day

2. | sources of effluent coming into CPU MEE Condensate

3. | Quantity coming /day 5165 m® (Jul’19)

4. | Quantity Utilized per day of treated
condensate 100%

1. Date of installation of CPU unit — December-2018

2. Name of plant/technology supplier — Rochem Separation System (I) P. Ltd.

3. Type of technology of CPU plant: RO
4. Design capacity of CPU unit (m’/day) and feed characteristics considered — 800
mslday
Flow Rate (m’/hr) 45
RO Recovery % 80-85%
pH 8.5-9.0
COD mg/l <5000
TSS mg/l <400
Conductivity ps/cm <6000
Temperature °C 30-42

S. Low strength effluents treated though CPU& their quantities (Process condensate,
permeate, spent lees, etc) - Pl refer CPU Performance Table.

6. Recovery (%) and characteristics of treated water and its further utilization details
Please Refer CPU Performance Table.

7. Is there any reject generated and how it is disposed? 1523 m®> (Month of Jul’ 19),
further transferred to Distillery RO



c

c

2046 KLD (July’19)

CPU performance

Particulars

Quantity, mslday

Mixed Influent

8. Total fresh water consumption after reuse of treated low strength effluents:

Treated effluent

Colour

PH
Temperature, degree C

BOD, ppm

COD, ppm

Total solids,%

Total dissolved solids, %

Total suspended solids,%

Volatile acids

Total Alkalinity

Log Book records supporting CPU performance, Available

167KLD (Jul'19) | 117 KLD Jul'[9)
Light Yellow
8.5:9.0
<40 ]
NA NA
4500-5500 4@)_\
NA NA
0.3-0.4% <0.02%-0.03%
Nil Nil
1500-1600 850-1250
NA
Available
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11. Information regarding Bio-composting

30 days holding tank capacity with dimensions and construction details - Yes
(Annexure-11 attached)

Bio-compost yard details-Impervious bio-compost yard (PCC-1:3:6 or RCC-1:2:4 or
brick on edge) with construction details - 36 Acres (30 Acres for composting &
additional 6 acres for Press Mud)

Area of impervious bio-compost yard (uncovered and covered) with bio-compost
storage area - (Covered 16.0 Acre & 14.0 Acres uncovered)

Number & type of turning & mixing machine -06 nos. aero-tiller Machines
Number of Bore well around compost yard- None
Number of Pizometers around the compost — 6 nos.

Spentwash available for bio-composting (m*/Annum) and spent wash characteristics
- 45077 m’/annum (FY?*2019-20) approximate 30% solids (Apr’19~Jul’19).

Log Book supporting bio-compost plant operations.- Yes Available. Attached as
Annexure-12

Bio-compost filler material availability (Press mud/Yeast sludge/Boiler ash) (MT/day
or MT/annum).

e Press Mud: 20639.98 MT (Total Procured from Apr’19 to Jul’19)
e Yeast Sludge: 248.8 MT (Total generation from Apr’19 to Jul’19)
e Boiler ash: Nil

Record of Press mud produced or purchased from outside -Yes Available.
Average Press mud to spent wash mixing ratio - 1:1.48

Windrows size (Length x width x height) - 80 to 120 m length; 3 x 1.5 mtr M width at
bottom and Top—(Trapezoid shape); 1.5 m height

Bio-compost cycle (45 days or 60 days) and number of cycle per annum - .60-70 days
(Depending upon weather conditions) and 4 cycles per annum

Bio-compost analysis report — Yes Available. Attached as Annexure -13



Material balance for bio-compost — Yes av

Record of bio-compost produced and sold with selling price of bio-compost

(Rs./MT). - Yes Available (Annexure - 15 Attached for July’19 month)

Bio-compost sold in loose or bag packing-

ailable. Attached as Annexure — 14.

Sale bio compost as per requirement of

packaging.
Active Area for Bio-composting 30.0 Acres B
Area for press mud Storage 6.0 Acres
Area for Ready Bio-compost storage 340 sq. Mtrs.
Finished compost packing facility Present
Maturity time in days for one cycle 60-70 days
& total cycle in year 4 cycle / year
Spent wash storage capacity and
their number (Lagoon): 22000 m’

Raw SW
BMSW
MEE

Concentrated Effluent storage
capacity: 44000 m’
(maintained below 20000 m3)

Availability of press mud (own)
Quantity required

No own Press mud. It is all
purchased from Sugar plants.
20639.98 MT

(Purchased in Apr’ 19-Jul’19)

Utilization of S.W/ Conc. SW in bio-
composting

Average 350 m’/d
Total consumed in Apr 18-
Marl9 is = 45077 m’

Ratio of press mud to spent wash 1.33

Details of windrows ﬁ\
Number 120 nos./cycle x 4 cycles

length 80-120 m {
Height 1.5m \
Width of stacking 3 x 1.5 mtr M width at bottom |




and Top—(Trapezoid shape C
Space between the two windrows 1m
10 Equipment’s
Aero-tillers 6 nos. Aero-tiller
JCB 5 Nos.-JCB Machines
1ractor Tractors as per requirement
Loaders :
Loaders as per requirement
11 Details of registration required from | Yes- Available (Annexure —
agriculture department, as per new 16)
notification of Compost
12 Arrangement for rainy season and | During Rainy season bio-
details regarding closure of composting is done under the
operations for 03 months during 16.8 acre covered shed,
monsoon consent applied for 183 KLD
operation during monsoon by
extending Bio-composting
12.5 Acre.
13 Details of PTZ cameras provided | PTZ 360 Camera provided.
and connectivity. 1. Lagoon area
2. Bio-compost area
3. Operating satisfactorily
tiYeS!B
14 Quantity of Compost prepared 3500 MT (Jul’19)
15 Quantity of press mud procured. 0 MT (Jul’19)

® Design basis: Slop and subsidiary fuel ratio, calorific values and feed rates
considered to finalize capacity and other details

12. Information regarding Air pollution /Incineration Boiler

Date of installation - 2007-2008

Incineration/Bio-Composting of MEE concentrated effluent

A. Concentrated effluent (Slop) incineration:



The designed capacity of Slop Incinerator is 276 m’/d.

Slop (Concentrated effluent) from MEE plant is transferred to slop incinerator for
incineration. Coal used as support fuel to help incineration. To start incineration of
MEE concentrate, boiler drum filled is with DM water up to 50% and maintain
bottom furnace temperature at 950°C along with furnace top temperature >600 °C.
Once desired ranges of temperature is achieved, feed to boiler starts through slop
spray gun. Ash as a result of incineration collected from convection zones,

economizer & bag filters.

DESIGN FEATURES OF SLOP INCINERATION PLANT

Sr. i
Particulars Design Actual Operation

No.
1. Slop Feed 276 m3fday 41 ;@da@s 19)*
2. SlOp

Characteristics 65 *Brix 30 - 50 *Brix
3. No. of Shoot guns | Two (to feed slopto | Two (to feed slop to
furnace) furnace)

4. Type of Fuel E}gﬁ & Coal (support Slop & Coal (support fuel)
>+ | Quantity of Fuel | 45 ¢ MT/Day Avg. | 20-21 MT/Day Avg.
6. Stack Emission SPM <150 mg/Nm® SPM <150 mg/Nm?
7. Pressure 32 kg/em? 32 kg/cm? (Steam Pressure)
8. | Temperature 405 °C 405 °C (Steam temperature)

* Slop was under shutdown 02 -14 and 26-31 Jul 2019 to arrest the leakages &

equipment Preventive Maintenance work.

* Boiler/Technology Supplier details and type of boiler - fluidized Bed technology by
“Lu Zhou Thermal Power Equipments Co. Ltd.” Nanning, Guangxi, China.

e Boiler capacity, pressure, temperature and other details - As mentioned in above

table.

* Boiler performance details: Including slop and subsidiary fuel actual ratio achieved,

no of working days, shut down days-cleaning period required, steam generation
(MT/hr), steam pressure & temperature etc.

3i®



Fuel ratio (Slop: Coal) - 25:75
Steam Generation Mt/hr — 5.5-6.0 Mt/hr

Steam Pressure- 32 kg/cm?‘

Steam Temp- 405 O

e Emission control system installed, its details, analysis report.- Pulse Jet Bag Filter,
COEMS installed and connected with CPCB/UPPCB servers. Report attached as

Annexure — 17.

e Problems faced in operation and maintenance of Boiler
o Low calorific value of RO reject

o Frequent choking and wearing out of bag filters

o Waste heat recovery boiler Coil failure

e Quantity of ash generated (MT/day), its characteristics and method of disposal etc.

Average 17.84 MT/day (535.45 MT for Jul’19), used in land reclamation.

e Log Book records supporting incineration boiler performance - Yes

1 Capacity 276 m’/day(Design Capacity)
2 Type of fuel used with Coal- 48.0 MT/day
consumption/day
3 Stack details Height 60 meter
4 ESP Pulse Jet bag filter
5 Stack monitored Yes, online connected with
CPCB & UPPCB
13. Sample collection points
13. Sample collection points
Point Test Report
Raw spent wash (feed Bio-digester/ Attached as Annecure-22A
IMEE)




Feed to MEE (Multi effect evaporator)

MEE condensate

MEE concentrate (stored in the lagoon)

MEE concentrate

CPU treated condensate

STP

Drain within or outside the premises

Bypass if any

Groundwater (Samples should be
collected from hand pumps or bore

wells).

** Parameters to be analyzed for samples collected from locations 1 -8: pH, BOD, COD,
TSS, TDS, colour

**% Parameters to be analyzed for groundwater samples: General parameters ( to be
collected in 2 Lit. container with ice) like pH, Conductivity, Color, TDS, Total
Hardness, Ca>* , Mg**,Na* , K", CI', F*, SO+, PO*P, NO5 N, COD, BOD, Carbonate,
Bi-carbonate, Total Alkalinity, SAR, Boron, NH;'N (500ml container with H,SO, and
ice), Heavy metals (500ml container with HNO; and ice)

ANNEXURES:

ETP analysis report carried out as per sample taken during the visit.

ETP performance report, if any analysis is carried out by external laboratory.

ETP details with flow diagram.

Status of consents & authorization from CPCB/ SPCB

Attach supporting documents /readings/analysis etc as given above for a period of not less

3¢
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than thirty days.

Number and location of mass flow meters installed (minimum two) with photographs - Two

numbers Mass flow meters have been installed- MEE Inlet & MEE Outlet (Photographs attached
as Annexure-18)

Number and location of cameras installed (minimum two) with photographs - Total five
numbers PTZ cameras installed- RSW Service tank, MEE Plant, Slop Incinerator, Bio-compost
yard & Concentrated Effluent storage (Lagoon-28). (Photographs attached as Annexure-18)

Details of on-line emission (stack) monitoring system for boiler - Online stack emission
monitoring system installed at the stack of Slop Boiler for monitoring of SPM as per the consent

Date on which the online monitoring system was commissioned/ connected to the server —
June’16

Name and contact details of the vendor who has supplied and commissioned the on-line
monitoring system - Forbes Marshall Pvt Ltd., Pune

Problems faced in maintaining the continuity of on-line monitoring system - -Forbes
Marshall Server frequently goes offline due to which connectivity stopped

Green belt surrounding bio-compost yard (Photographs) — Attached. Annexure 19

Identification of recipient drains/rivulets and their u/s & d/s locations for monthly
monitoring to ensure ZLD - No receipt drain as unit is ZLD
Map attached as Annexure - 20

Material and mass balance of your total distillery plant operations including ETPs showing
ZLD. —Attached as Annexure -2

Also indicate how your distillery unit is achieving steam and power balance - A 40 MW
Captive Coal based power plant for the entire complex of Distillery ad Chemical plants supplies
Steam and power

Environment Management Cell-MoMs and necessary documents — Attached as Annexure-
21

EC, Consent to Operate, Directions received and related documents — Available



c

« Water conservation measures taken report (rain water harvesting etc) — We have

constructed 5 nos. of Rain Water harvesting structure within company premises. Other than this

C we have adopted schools and provided RWH structures. Further to comply CGWA condition we

- have adopted 56 Nos. village ponds for Distillery Unit and provided Rain water recharge
structures.

General Observations:

e The unit utilizes part of Raw spent for Biogas generation in anaerobic digestion.

However, Composting was stopped due to rain.

The unit has planted number of trees and maintained housekeeping well

The unit has valid consent. :

To achieve ZLD, the unit has installed, Incinerator Boiler, and Anaerobic Digester (AD)
& Bio-Compost. The unit has AD followed to RO, reject of RO mixed with Raw spent
and feed to MEE, concentrated of MEE burned in Boiler and Condensate is begin treated
in CPU.

e The unit has Two Spent Storage Lagoon (Previously it was one and parted in Two, but
proper lining and separation was in process), Unit has well maintained Bio-Compost unit,
however located some distance away from the unit, spent is being conveyed in a clopped

ipe.
Test Rt?pl(:rt Parameters
Sample Total % General Benchmark as | Remark
Location Solid per CPCB letter Vide
F.No. B-140/PCI-
III/DIST/NGRBA/2K14-
2K15
Raw Spent -
Bio-Methanted -
MEE Feed .
MEE
Concentrated
MEE
Concentrated
(Stored In
Lagoon)
Recommendation
]
Inspection Sl
Team N(;. Name Designation | Organization Signature
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Annexure-1 (Air Consent)

U.P. Pollution Control Board

CONSENT ORDER
Ref No. - 32018/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA Dated : 28/11/2018
PHULE NAGAR/2018
To,

Shri Rajesh Kr Srivastava

M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
Jubilant Life Sciences Limited (Distillery Unit)
JYOTIBA PHULE NAGAR

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)

Reference Application No. 2953666 Dated : 28/11/2018

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

2. This consent is valid for the period from 04/10/2018 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and Cpowers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent aathority .

AMIT | oty soneds

CHANDRA Drgieias
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the ‘
conditions imposed in the consent order. AMIT | SN A o

CHANDRA te:201a1128
Chief Environment Officer

32



AT

2(a) .

2(b) .

U.P. Pollution Control Board

Dated : 28/11/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% ) 183 KLD
(During Non-monsoon season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -
150 KLD..

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 boiler 25 TPH Effluent 1 Particulate | Bag filter as
Matter APCS and 50
‘meter stack
height from
ground
2 Incinerator waste 2 Particulate | Bag filter as
Matter APCS and 50
meter stack
height from
ground
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter 150ma/NM3
2 2 Particulate Matter 50 mg/ NM3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CCfor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1.The Consent to Operate is valid for the production of Ethyl Alcohol (94%) 183 KLD (During Non-
monsoon season) & 91 KLD (During monsoon season) and Anhydrous Alcohol (99.5%) 150 KLD.
2. The unit shall cover entire Bio composting yard of 30 acre as per CPCb guidelines and submit the

compliance refrert within 03 months

3The lined effluent storage capacity shall be restricted to 30 days of spent wash generation.

4. Unit shall maintain and operate Air pollution control system i. e. bag filter regularly and ensure
that stack emissions are within the prescribed norms.

5. Unit shall maintain and operate properly the installed online emission monitoring system and
maintain the records, and ensure the connectivity to the servers of CPCB and UPPCB.

6. Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC on quarterly basis.

7.Unit shall use concentrated spent wash: pressmud ratio of 1:1.6 and shall provide documentary
proof support for procurement/ availabity of press mud, sale of compost and compost quality on
monthly basis by 10th of every month to CPg]B‘:s and UPPCB.

8. Unit must strictly maintain zero liquid discharge of effluent into drain/river/water body and on

land.

9. Unit must maintain on line connectivity of flow meter and web camera with server of CPCB and

UPPCB.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com,

11.Unit shall provide arrangements for odor control and to control the mosquitoes in the bio compost
yard.

12.Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy seasone by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided,

113.1‘1«:\».' meters shall be installed within 01 month on the Spentwash pipeline near bio compost yard /
agoon.

14. Unit shall ensure that ambient air quality of nearby areas is not adversely affected due to
operation and emissions of the unit.

15. Unit shall regularly operate and maintain mass flow meters at inlet of RO/MEE, outlet of MEE
and continuous on-line transmission of spent wash flow measurement/ web camera data through
linkage to CPCB & UPPCB server.

16.Unit shall do the ground water remediation as per the proposal submitted in the District
Administration and in Board and submit quarterly progress report.

17.Unit shall comply with the conditions imposed in the NOC issued by CGWA for ground water
extraction.

18.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

19.Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

20.Unit shall install the board showing daily environmental statement ie chemicals used in the
treatment of effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the
main gate of the unit.

21.Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
22. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in
boiler subject to its availability.

23.This Consent order shall automatically become invalid on issuance of Closure Order by CP.CB/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid

24.Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz
Ahmad V/s Govt of India and others,

Digitally signed by
AMIT  AMIT CHANDRA

Date: 2018.11.28
Issued with the permission of competent authority . CHANDRA 12:43:12 405'30"

For and on behalf of U.P. Pollution Control Board .
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JLL/EHS/ENV/2018/139 December 20, 2018

To,

The Member Secretary,

LLP Pollution Control Board,
T.C. 12V, Vibhuti Khand
Gomti Nagar, Lucknow-226010

Subject: Consent to Operate (Air & Water both) renewed for Distillery Unit

Reference:
1) CTO no.: 32018/UPPCB/Bijnore (UPPCBRO)YCTO/air/Jyotiba Phule

Nagar/2018 DT: 28.11.2018 under Air Act. Valid from 04.10.2018 t0 31.12.2023
2) CTO no.: 31991/UPPCB/Bijnore (UPPCBROYCTO/Water/Jyotiba Phule
Nagar/2018 DT: 28.11.2018 under Water Act. Valid from 04.10.2018 to

31.12.2023
Dear Sir,
With reference to the renewal of Consent to Operate (CTO) granted for our Distillery Unit, we
request for following corrections in both Air and Water Consent -
7 General condition no. ~ 1 & Specific Condition No. -1.
By-product is not mentioned,

We have submitted by-product details in our renewal application as well as previous consent
applications for Fusel Oil -160.6 TPA & Carbon Dioxide — 47450 TPA, but the same is not
mentioned in renewed Air & Water consents.

We request you to add by-products in the consent.

2 Specific Condition No. - 2 in both the consents under Air and Water Act:
The unit shail cover entire Bio composting yard of 30 acre as per CPCB guidelines and submit
the compliance report within 03 months

Explanation: We have total area of 30 Acres dedicated for bio composting. The area was dedicated
for bio composting initially, when the consent to operate was granted by Board for 305 KLD.
Currently, the consent of Distillery is for 183 KLD, for which the bio composting area is 14.6 Acres.
We will develop the shed over bio composting yard of 14.6 Acres.

Therefore, we request to change this condition te cover Bio com, rin@'a _
CPCB guidelines and submit the compliance report.

e i ey L NP
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Specific Condition No. - 7 in Consent under Air Act and Specific Condition No 5 in consent
under Water Act:

Unit shall use concentrated spent wash: pressmad ratio of 1:1.6 and shail provide documentary
proof support for procurement/ availability of press mud, sale of compost and compost quality
on monthly basis by 10°% of every month o CPCB and UPPCB.

Explanation: As per the SOP for Bio Composting operations of Molasses Based Distillery
published by CPCB on 10.08.2018, the overall consumption of concentrated spent wash shall be
1.6 MT/MT of Press Mud i.e. concenirated spent wash: press mud ratio = L.6:1.

Therefore, we request you to correct the ratio of concentrated spent wash: pressmud to 1 6:d in
the specific condition no 7 of consent ander Air Act and specific condition 1o 05 of consent
under Water Act.

We hope that the above corrections are admissible to the Board and request you to grant us revised
Consent or corrigendum to the renewal of consent granted under Air and Water Act.

Thanking you,
Yours faithfully,
For Jubilant Life Sciences Limited,

Radheshy 'i/ngh/
(Sit%ead
Enclosures:

Enclosure 1: Consent to Operate (Air and Water) renewed for Distillery Unit

C: 2) The Regional Officer, UPPCB, Bijnor (U.P)

‘/(é}/l ) The Chief Environmental Officer (Circle - 7}, UPPCB. Lucknow.

Note: All information provided/submitted herewith is commercial confidential data/information, trade
secrets and/or intellectual property(s) etc. of the Company or its group Companies. The Company humbly
requests you to treat the data’information submitted herewith as “Srrictly Confidential”. and not to
provide/disclose/share any data/information to any third person/party as the same is exempted from
disclosure under Section 8 of the Right to Information Act, 2005 (“RTI Act™). In the event of any person
makes any application to you seeking any information about the Company, the Company requests you to
please issue a prior written notice to the Company along with reasonable opportunity of representation to
the Company as envisaged under Section 11(1) of the RTI Act. No disclosure of any dama/information can
be made to any third person/party without Company’s consent under the provisions of the RTT Act.

A Jubilant Bhartia Company
Qg VaLLes

Corporate Otfice Regd Office
fof Sector Ho-A Bhartizgram, Gajra

Distt. Amrobg - 244 23

13} 304 1
UR Inda
Fax. O] 1242148009490 Y - L2411 BUPISTRMLON0An24



Annexure-2 (Water Consent)

U.P. Pollution Control Board
CONSENT ORDER
Ref No. - Dated : 28/11/2018
31991/UPPCB/Bijnore(UPPCBRO)CTO/water/J
YOTIBA PHULE NAGAR/2018
To, :

Shri Rajesh Kr Srivastava

M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
Jubilant Life Sciences Limited (Distillery Unit)

JYOTIBA PHULE NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
(DISTILLERY UNIT)

Reference Application No :2950831 Dated :28/11/2018

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED (DISTILLERY UNIT) is hereby authorized by the board for discharge of
their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application .

2, This consent is valid for the period from 04/10/2018 to 31/12/2023 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion ancﬁ):omrot of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Dightally signed by
AMIT | ar clanora

CHANDRA by 21122

12:36:46 +05'30°

For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
{condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the
conditions imposed in the consent order. AMIT POT—
CHANDRA ™™
Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
vide

Consent Order No. 2950831/ Water Dated : 28/11/2018
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% ) 183 KLD
(During Non-monsoon season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -

150 KLD..
2 The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
i Domestic 15KLD STP
2 industrial ZLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
aFglication for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/l
2 BOD 100 mg/l
3 COoD 250ma/l
4 QOil & Grease 10mg/l
5 Quantity of Discharge 15 KLD used in irrigation on
land of unit premises.

4b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard
1 Quantity of Discharge ZLD
5.  Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and cquipments ctc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
Ts The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8.  The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .



Specific Conditions:

1.The Consent to Operate is valid for the production of Ethyl Alcohol (94%) 183 KLD (During Non-

monsoon season) & 91 KLD (During monsoon season) and Anhydrous Alcohol (99.5%) 150 KLD.

2. The unit shall cover entire Bio composting yard of 30 acre as per CPCb guidelines and submit the

compliance report within 03 months.

3. The lined effluent storage capacity shall be restricted to 30 days of spent wash generation.

4. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with

UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location

through lab recognized under Environment (Protection) Act,1986 and shail submit the analysis

report on monthly basis by 10th of every month to CPCB and UPPCB.

5.Unit shall use concentrated spent wash: pressmud ratio of 1:1.6 and shall provide documentary

proof support for procurement/ availabity of press mud, sale of compost and compost quality on

monthly basis by 10th of every month to CPCB and UPPCB.

6. Unit must strictly maintain zero liquid discharge of effluent into drain/river/water body and on

land.

7. Unit must maintain on line connectivity of flow meter and web camera with server of CPCB and

UPPCB.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the

provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution

Control Board. The copy of said office order is available on the website of 'U.P. Pollution Control

Board www.uppcb.com.

9.Unit shall provide arrangements for odor control and to control the mosquitoes in the bio compost

yard.

10.New meters shall be installed within 01 month on the Spentwash pipeline near biocompost yard /

lagoon.

11.Process effluent / any waste water shall not be allowed to mix with storm water. Storm water

drain shall be passed through guard pond.

12. Unit shall regularly operate and maintain mass flow meters at inlet of RO/MEE, outlet of MEE

and continuous on-line transmission of spent wash flow measurement/ web camera data through

linkage to CPCB & UPPCB server.

13.Unit shall do the ground water remediation as per the proposal submitted in the District

Administration and in Board and submit quarterly progress report.

14.Unit shall comply with the conditions imposed in the NOC issued by CGWA for ground water

extraction.

15.The overall noise levels in and around area shall be kept well within the standards by providing

noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise

generation. The ambient noise level shall confirm to the standards under the Environment

(Protection) Act 1986.

16.Unit shall comply the provisions of Hazardous and Other Waste (Management and

Transboundary Movement)Rules 2016.

17.Unit shall install the board showing daily environmental statement ie chemicals used in the

treatment of effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the

main gate of the unit.

18.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as

amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green

Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

19.Unit shall submit ground water quality monitoring report done by MoEF & CC approved

laboratory within 3 months.

20.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /

UPPCB and further on Revoking of Closure order, the Consent order shall become valid

21.Unit shall comply to the direction issued by Hon"ble Supreme Court in Writ no. 418/98 Imtiyaz

Ahmad V/s Govt of India and others.

AMIT — irclanom

Issued with the permission of competent authority . CH ANDR&?Q;;‘;‘&‘;;?

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer



U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 19/08/2019
50299/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR/2019
To,

Sub:

Shri Anant Pande

M/s JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
Jubilant Life Sciences Limited (Distillery Unit)

JYOTIBA PHULE NAGAR

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
DISTILLERY UNIT

Reference Application No :4607774 Dated :19/08/2019

1.

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED DISTILLERY UNIT is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

This consent is valid for the period from 09/08/2019 to 31/12/2019 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
‘Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

.- Digitally signed by
Amit Amit Chandra

Chandra . 3537
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the

conditions imposed in the consent order. Amit _ m;}::‘:" ok
Chandra il
Chief Environment Officer

f?otr
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
vide

Consent Order No. 4607774/ Water Dated : 19/08/2019
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% ) 183 KLD
{Is)(l)trinf Non-monsoon season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -
180 KLD.

2% The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
8.No Kind of Effulant Maximum daily | Treatment facility and
discharge K1./day discharge point
1 Domestic 15 KLD STP
2 Industrial ZLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/t
2 BOD 100 mg/l
3 CoD 250mgll
4 Oil & Grease 10ma/l
h Quantity of Discharge 15 KLD, treated effluent shall
be use for irrigation on land.

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge ZLD

5 Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6.  The other polluiant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .



Issued with the permission of competent authority .

Q02_

Specific Conditions:

1.The Consent to Operate issued vide letter no. 31991/UPPCB/Bijnore (UPPCBRO)/

CTO/water/JYOTIBA PHULE NAGAR/2018 dated 28.11.2018 is hereby amended for the

production of Ethyl Alcohol ( 94% ) 183 KLD (During Non-monsoon season) 91 KLD (During

monsoon season) Anhydrous Alcohol (99.5% ) - 180 KLD by processing of Ethyl Alcohol

manufactured or procured from outside

2.All other conditions as mentioned under Specific Conditions at serial no. 2 to 21 of Consent to
order issued vide letter no. 31991/UPPCB/ Bijnore (UPPCBRO)/ CTO/water/JYOTIBA

PHULE NAGAR/2018 dated 28.11.2018 shall remain same.

3.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/

UPPCB and further on Revoking of Closure order, the Consent order shall become valid

4.Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz

Ahmad V/s Govt of India and others.

5. Unit shall apply afresh for Consent to Operate for the period of year 2020 and onward.

: Dightally signed
Amit by Amit Chandra

-, Date: 2019.08.19
Chandra 173397 40530
For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

o]
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U.P. Pollution Control Beard

CONSENT ORDER
Ref No. - Dated : 19/08/2019
55851/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR/2019
To,

Shri Anant Pande

M/s JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
JYOTIBA PHULE NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
DISTILLERY UNIT

Reference Application No :5066828 Dated :19/08/2019

kL For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED DISTILLERY UNIT is hereby authorized by the board for discharge of their
indusirial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2, This consent is valid for the period from 09/08/2019 to 31/12/2019 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

; Digitally signed by
A m it Amit Chandra

Date: 19
Chandra 3733 050
For and on behalf of U.P. Pollution Centrol Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the
conditions imposed in the consent order. Amit T

Chandra m”‘ul'l?)lm-lﬁx
Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
vide

Consent Order No. 5066828/ Water Dated : 19/08/2019
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Ethyl Alcohol (94%) 183 KLD
(During Non-monsoon season) & 183 KLD (During monsoon season) and Anhydrous Alcohol
(99.5%) 150 KLD..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge KI./day discharge point
1 Domestic 15KLD Septic Tank
2 Industrial ZLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mgfl
2 BOD 30 mg/l
3 CcoD 250 mall
4 Oil & Grease 10 mg/l
5 Quantity of Discharge 15 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge ZLD

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,]1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

disposed of on one disposal point. This common effluent is‘Egsal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

%



1. The condition no. 1 & specific condition no. 1 of Consent to Operate order
31991/UPPCB/Bijnor(UPPCBRO)/CTO/Water/Jyotiba Phule Nagar/2018 dated 28-11-2018 shall be
read as - " This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% )
183 KLD (During Non-monsoon season) 183 KLD (During monsoon season) Anhydrous Alcohol
(99.5%) -150 KLD."

2.Condition no. 22 - "Unit shall regularly operate ZLD infrastructure comprising of RO Plant (1200
KLD capacity), HPRO (600 KLD capacity), MEE (1625 KLD capacity), Slop Boiler (288 KLD
capacity). Covered Bio—com?nst vard (16 Acre) and achieve Zero Liquid Discharge into any surface
water body or land strictly. '

3.The other conditions of Consent to Operate order 31991/UPPCB/Bijnor
(UPPCBRO)/CTO/Water/Jyotiba Phule Nagar/2018 dated 28-11-2018 shall remain valid and must
be complied.

4. Unit shall apply afresh for Consent to Operate for the period of year 2020 and onward.

Amit . Digitally signed
by Amit Chandra
Issued with the permission of competent authority . Chandra o= 2219.0&3;}
17:21:45 +05'

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer



Annexure-3 (Manufacturing Process Flow chart)
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Annexure - 3
| Distillery Unit: Water Balance for 183 KBLPD
Quantity
ks
Total water input M3/day Remar!
1.  |Process water in fermentation 400 Fresh water
2. |RO permeate in fermentation 252 Water reuse
3. |Spent lees in fermentation 199 Water recycle
4. |CO2 scrubber water in fermentation 240 Water recycle
5.  |Water as direct steam used 223 Fresh water
6. |Cooling tower make up 260 Recycled water
T Water in Molasses feed (@ 20%) 112 Water from raw material
8. [Spent lees in vessel washing 30 Water reuse
o, |Beansniiouse 16 F‘r.csh water for drinking and)
toilets
Total - A 1732
Total water output
1.  |Water in spent wash 1405 Treated and utilized
2. |CT Evaporation 260 Evaporation loss
se at other places thn
3. |CT blow down 40 ch"“‘g AL R Tl gy
4.  |Water in Product(Alcohol) 11 Remain in product
5 Domestic Effluent 16 Reuse in horticulture through
STP
Total 1732
Recycle & utilization Streams
1. |RO permeate in fermentation 252 Water reuse
2. |Spentlees in fermentation 199 Water recycle
3.  [CO2 scrubber water in fermentation 240 Water recycle
4.  |Spent lees in vessel washing 30 Water recycle
5. |Water in Molasses 112 Water utilized
6. |MEE condensate recycled 422 Condensate recycled
1. [Total-B 1255
2. |Fresh water requirement (A-B) 477




Annexure - 3
ALCOHOL PRODUCTION FOR 183 KBLPD
Input out put
Molasses 88— e B8 co2
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Annnexure-4 (Expired CGWA NOC)

HiTd Wi
@t sjfa W WiftresToT
s v wreror darer

Government of India
Central Ground Water Authority
Ministry of Water Resources,

MEMBER SECRETARY

River Development & Ganga Rejuvenation

File No:- 21-4/1181/UP/IND/2016 - §43.
NOC No:- CGWA/NOC/INDIORIG/2017/2533

Dated:- 4 § APR 2017

To,

M/s Jubilant Life Sciences Limited (Distiliery Unit),
Bhartiagram, Gajraula,

District Amroha, Uttar Pradesh - 244223

Sub:- mcmmundwmwwmwmmuam Limited (Distillery
Unit), In respect of their existing distiliery unit located at Bhartiagram, Gajraula, Block
Gajraula, District Amroha, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of Regional
Director, Central Ground Water Board, Northern Region, Lucknow vide their recommendatic

. dated 14/10/2018, presentation made before the commitiee members at CGWB, New Delhi on
10.02,2017 and further deliberations on the subject, the NOC of Central Ground Water Authority
is hereby accorded to Mis Jubilant Life Sciences Limited {Distillery Unit), in respect of their
existing distillery unit located at Bhartiagram, Gajraula, Block Gajraula, District Amroha,
Uttar Pradesh. The NOG is, howsver subject to the following conditions:-

- 1. The firm may absiract 3000 cu.m/day (and not exceeding 10,65,000 cu.miyear) of ground
water through existing two (2) tubewells only. No additional ground water abstraction structures
to be constructed for this purpose without prior approval of the CGWA. Firm to ensure the
effluent quality so that no contamination 1o surface water and ground water takes place. Firm to
prepare a detailed ground water monitoring report in and around the plant area and impact on
the ambient ground water regime alongwith long term water leve! trends including modelling
which is to be submitted within six months.

2. All the wells to be fitted with water meter by the firm at its own cost and monitoring of ground
water abstraction to be undertaken accordingly on regular basis, atleast once in a month. The
ground water quality to be monitored twice in a year during pre- monsoon and post- monsoon
3. Mis Jubilant Life Sciences Limited (Distillery Unit), shall, in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow implement ground water
recharge measures atleast to the tune of 10,00,000 cu.miyear as proposed, for augmenting the
ground water resources of the area within six months from the date of issue of this letter. In
addition, the firm shall adopt 1 no. village for Water Security Plan in District Amroha, Uttar
Pradesh. The necessary guideline for the Water Security Plan is available on website of Ministry
of Water Resources, RD & GR (www.mowr.gov.in). Both, the Demand Side Managemaent
/Supply Side Management with maintenance of structures in the said villages to be ensured and
a comprshensive plan to be submitted to Regional Director, CGWB. Firm shall also undertake
periodic mdintenance of recharge structures at its own cost. Firm to take up area specific

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel: 011-261_?5382,- 26175373, 26175379 « Fax : 011-26175369
Website : www cgwa-noc govin
CONSERVE WATER - SAVE LIFE

f{_)'q!
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plantation to enhance the recharge measures. Firm 1o take up recharge measures alongwith
provision of safe drinking water and sanitation for 1 No. of primary/middie school in adjacent
village.

4 The photographs of the recharge structures after completion of the same are to be furnished
immediately to the Regional Director, Central Ground Water Board, Northern Region,
Lucknow for verification and under intimation to this office.

5 The firm at its own cost shall install one (1) piezometer fitted with automatic water level
recorder having lelemetry system at suitable location and execute ground water regime
monitoring programme in and around the project area on regular basis in consultation with the
Centeal Ground Water Board Northern Region, Lucknow.

§. The ground water monitoring data in respect of SNo. 2 & 510 be submitted to Central
Ground Water Board, Norther Region, Lucknow on regular basis at least once in a year.

7 The firm shall ensure proper recycling and reuse of waste water after adequate treatment.
8 Action taken report in respect of S. No. 1 to 7 may be submitted to CGWA within one year
period.

g. The permission is liable to be cancelled in case of non-compliance of any of the conditions as
mentioned in 3. No. 110 8,

10. This NOC is subject to prevailing Central/State Government rulesfiaws or Courts orders
related to construction of tubewelifground water withdrawal/construction of recharge of
conservation structure/discharge of effluenis or any such matter as applicable.
11 This NOO does not absolve the applicant / proponent of this obligation / requirement to
obtain other stafutoty and administrative clearances from other statutory and administrative
authorities. - '

12. Tha NOC does not imply that other statutory 1 administrative clearances shall be granted to.

{he project by the concerned authorities. Such authorities would consider the project on merits

and be taking decisions independently of the NOC.
13 This NOG is valid from 05/04/2017 tili 04/04/2018. //

Member Secretary
Copy to:

1 The Member Secretary, Uttar Pradesh State Poliution Control Board, Picup Bhawan, Third
Fiaor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow with a request to ensure that the

. conditions mentioned in the NOC are complied by the firm in consultation with the
District Magistrate, District Amroha, Uttar Pradesh.
Tre District Magistrate, District Amroha, Uttar Pradesh for necessary action

3 The Regional Director, Central Ground Water Board, Northern Region, Lucknow.This has

referenca to yout recommendation dated 14/10/2016.
4 TS to the Chairman, Central Ground Water Buard, Bhujal Bhawan, Faridabad.

)

V@/&mrd File 2017-18.
\ "
Member m
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Annexure-8 (Yeast Log Book{

Annexure - 8
Sludge Generation - Year 2019
Month Your Sludge (Gh:?;!ration
January 2019 61.2
February 2019 571
March 2019 53.0
April 2019 40.8
i 2019 65.3
June 2019 73.4
July 2019 69.36




Annexure-8A (Slop Log Book)
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Annexure-9 & 10 (RO log Book)
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Annexure-11 (Details of Lagoon)
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W JUBILANT LIFE SCIENCES LTD., BHARTIAGRAM
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AES AES Laboratories (P) Ltd.
LABORATORIES analyzing today for an assured tomorrow ..
Laboratory: B-116 Phase-il, Nokda, U.P. 201305
4 Ph.: 0120-4848700, 4846720, 4848731
E-mall: supportBaselabs.com
Office: 122/122-A, Hemiunt Chambers,
. PR 01145008515, 46086500, e 01126210130
issued To: Jubllant Life Sciences Ltd. Report No: 50-150819.01
Bhartiagram, Distt. Amroha, J.P. Nagar, Report Date: 20/0619
Gajraula,Ultar Pradesh - 244223 Sample Received On: 1510619
Sampled By “Customer
Descriplion; ~ Said to be Bio-Compost, Sample qty. 2 kg (approx.) picked up in  Analysis Start Date: 15/06/19
patens fiacet Analysis End Date: 20/06/19
Page 1 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
[ | |
1. Molsture FCO Sch.IV Part-D 2 (1985) 33.40 % by waight 30-40 Yes
& Bulk density FCO Sch.l Part-D 3 (1985) 0664 glem?® <1.0 Yes
3. Padicle Size: FCO Sch.li Part-B 20 (1985) §8.30 % by weight 80 Min. Yes
{4mm IS Sieve Passing)
4.  Organic carbon I FCO Sch.V Part-D 5 (1985) *205 % by weight 14 Min, Yes
5.  Total Nitrogen (as N) FCO Sch.ll Part-B 3 (1985) 27 % by weight 0.8 Min. Yes
8. Total Phosphate (as P205)  FCO Sch.lV Part-D 8 (1985) 384 %byweight 0.5 Min. Yes
7. Total Potash {as K20) FCO Sch.IV Par-D 8 (1985) 531 % by weight 0.8 Min. Yes
8. C:N Ratio FCO Sch.V Part-D 7 (1985) 10.88 - <18.0 Yes
8, NPK Nutrients By Calculation 11.86 % by weight 3.0 Min, Yes
10. pH{1:2) FCO Sch.lil Part-D 1 (1988) 70 - 65-8.0 Yes
11.  Electrical Conductivity (1:5)  FCO Sch.lV Part-D 4 {1885) 324 ms/em 4 Max. Yas
12.  Gross Calorific Value ASTM D -5865-98a 1766 caligm -
13.  Heavy Metal Content
a  Arsenic (as As203) ICP-DES ND {<1.0} motkg 10 Max. Yes
b  Cadmium (as Cd) FCO Sch.lV Part-D 10 (1885) ND (<1.0) markg 5 Max. Yes
c Chromium {as Cr) FCO Sch.lV Part-D 10 (1985) *1r.8 mglkg 50 Max, Yes
d Copper (as Cu) FCO Sch.lV Pan-D 10 (1985) “48.1 mg/kg 300 Max. Yes
e  #Mercury (as Hg) Cold Vapor Testing ND (<0.1) mofkg 0.15 Max, Yes
f Lead (as Pb) FCO Sch.IV Part-D 10 (1985) ND (=1.0) ma/kg 100 Max. Yes
@ Nickel (as Nij FCO Sch.IV Par-D 10 (1985) 7.6 mglkg 50 Max. Yes
h Zinc (;s Zn) FCO 8ch.IV Part-D 10 (1985) *138.3 mglkg 1000 Max. Yes

» Tha results indicated only refer to the tested samples and
= Total iability of the laboratory is limited o the involced amount.
. mhmmMMWMMhMMWMMMth

d shall be four weeks from tha date of issus of the curfificate uniess spacified
-Thhuuﬂﬂeﬂn“ndhuudhun’y i g media or as evid

Terms & Conditions visit us st hitp:!/ www.asslebs.com
Mmmnmandmw'm

in the court of faw Mwmwdmm




AES

AES Laboratories (P) Ltd.
LABORATORIES

anafyzing today for an assured tomorrow ...
Laborstory: B-118 Phase-ll, Noida, U.P. 201306

4 Ph.: 01204846700, 4846720, 4648731
E-mall: suppori@aesiabe.com
Office: 122/122-A, Hemiunt Chembers,
88, Mehru Place, New Delhi-110018
Ph.: 011-45068313, 45066380, Faox: 011-26219130
TEST CERTIFICATE CIN No. U74888DL1991PTCO45168
lssued To: Jubilant Life Sciences Ltd, Report Na: 50-150619-01
Bhartiagram, Distt. Amroha, J.P, Nagar, Report Date: 20/06/15
Gajraula,Uttar Pradesh - 244223 Sample Received On: 15/06119
Sampled By: Customer
Description: Said to be Bio-Compost, Sample qty. 2 kg (approx.) picked up in  Analysis Start Date: 15/08M18
polythens packet
5 Analysis End Date: 20/06/18
Page2of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Microbiol al Analys
14, » Viable Call Count for FCO Sch.ll Part-D 1C (1885) 513y 10" cfulgm 50x 10?Mln. Yes
Nitrogen (Azoprillium) (Within 3 months
from the date of
manufacturer)
15. «  Viable Celf Count for FCO Sch.lll Pat-D 1D (1985) 55510’  cfulgm 5.0 x 10" Min. Yes
Phosphate Solublizing ; (Within 3 months
Bacteria (FSB) from the date of
manufacturer)
16 + \iable Cell Count for FCO Sch.lll Part-D 1F {1885) 51% 4,0’ cfulgm 50% 10 Min. Yes
Potassium Mobllizing (Within 3 months
Biofertilizers (KMB) from the date of
rmanufacturer)
17. &« Viable Cell Count for Zinc FCO Schlll Part-D 1(1985)  sgx10’  cfugm 5.0 x 10"Min, Yes
Solubilizing Bicferlilizers (Within 3 months
(ZS8) from the date of
manufacturer)
18« Total Viable Count FCO Sch.lit Part-D (1985) 5.5 w10’  cfwgm 5.0 % 10 Min Yes
(Within 3 months
fram the date of
manufacturer)
Remakrs: ~ indicates results are reported on “Dry Basls” other results are reported on “As Such Basis".
Note(s): ND means Mot Detected. The values enclosed in brackets are the detection limils of the mentioned lest method.
Parameter(s) marked with » are not NABL accredited.
The above remarks are computer genaraled.
Terms & Conditions visit us at hitp-// www.aeslabs.com
» The resulls indicated only refer to the tesled samples and fisted pa: and do not endorse any product.

« Total liabiiity of the laboratory is limited to the invoiced amount,
.Thu«m;mmmmmwymhmmm rwritten consent of the laboratory.

ived shall be wed after four weeks from the date of Issue of the cerfificate unless specified otharwise.
cThlsmmmahnﬁmth-ummwadﬂfhnpmndlnmuwmm&umnofw without prior written consent of the laboratory.
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~ Annexure-15 (Record of Bio-Compost Soldf
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Annexure-16 (Registration with Agricultural Department)
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Annexure-17 (Incinerator Air Pollution Control devices)

Annexure - 17
Historical Data
EnviroConnect Forbes Marshall
Piant Name Jubilant Life Sciences Gajraula
Plant Address Jubilant Life Sciences Ltd.
Station Name Stack 1_25 TPH Boiler
From Date 01/07/2019 00:00
To Date 31/07/2019 15:36
Interval Daily
Parameter PM
Unit mg/Nm3
Date Instantaneous value
01/07/2019 00:00 12.29
02/07/2019 00:00
03/07/2018 00:00
04/07/2019 00:00
05/07/2019 00:00
06/07/2019 00:00
07/07/2019 00:00
08/07/2019 00:00 Plant Under Shutdown
09/07/2019 00:00
10/07/2019 00:00
11/07/2019 00:00
12/07/2019 00:00
13/07/2019 00:00
14/07/2019 00:00
15/07/2019 00:00 5.70
16/07/2019 00:00 6.18
17/07/2019 00:00 28.43
18/07/2019 00:00 21.51
19/07/2019 00:00 7.46
20/07/2019 00:00 12.73
21/07/2019 00:00 16.13
22/07/2019 00:00 4.10
23/07/2019 00:00 3.43
24/07/2019 00:00 14.95
25/07/2019 00:00 11.83
26/07/2019 00:00
27/07/2019 00:00
[ 280772013 0040 Plant Under Shutdown
30/07/2019 00:00
31/07/2019 00:00
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Annexure-18 (MEE Mass Flow meter)

Camera & Flow Meter at Slop Incinerator

Camera at RSW Service Tank

Camera at Lagoon (Bio-Compost)



Camera at Bio composting Area (Bio-compost Plant)
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Mass flow meter at MEE inlet

Mass flow meter at MEE outlet (MEE concentrate)
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Annexure-19 (Green Belt)

Pic (2): Compost area Green Belt

Pic (3): Compost Area

Pic (4): Camera at Compost
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Annexure-20 (Recipient Drain)
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Annexure-21 (Environment Management Cell Documents)
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Annexure-22A (Raw Spent Test Report)



Annexure-22B (MEE Feed Test Report)
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Annexure-22C (MEE Condensate Test Report)
Annexure-22D (MEE Concentrated (Stored in Lagoon) Test Report)
Annexure-22E (MEE Concentrated Test Report)
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Annexure-22F (CPU treated (Permeate) and Reject Test Report)

Annexure-22G (Ground Water Test Report)

Unit Inside Ground

Sr. No | Parameters | Water Near Bio-Compost | Unit
1 | Colour 19.94 20.47 | ppm
2 |pH 8.02 7.99 | ppm

Total
3 | Alkalinity ppm

Total
4 | Hardness 56 56 | ppm

Conductivity

5 | (microS) 389 330 | ppm
6 | SO4 9.29 1.75 | ppm
7 | Cl- 38.98 33.98 | ppm
8 | F- 0.66 | ppm
9 | Nitrate 2.3 2.15 | ppm
10 [ NH3-N ND ND ppm
11 | B [ppb) 15.017 10.109 ppb
12 | Na (ppb) 21341.612 21875.537 ppb
13 | Mg 13156.063 9975.538 ppb
14 | K 4042.036 4040.854 ppb
15 | Ca 6056.395 4381.514 ppb
16 |V NT 1.684 ppb
17| Cr NT NT ppb
18 | Mn 7.473 2.902 ppb
19 | Fe NT 20.042 ppb
20 | Co 0.014 0.001 ppb
21 | Ni NT NT ppb
22 | Cu NT NT ppb
23 | Zn 2.006 4.393 ppb
24 | As 1.872 0.794 ppb
25 | Se NT NT ppb
26 | Cd NT NT ppb
27 | Sb 0.032 0.021 ppb
28 | Pb NT NT ppb

124
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Annexure-1 (Air Consent)

U.P. Pollution Control Board
CONSENT ORDER
Ref No. - 32018/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA Dated : 28/11/2018
PHULE NAGAR/2018
To,

Shri Rajesh Kr Srivastava

M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
Jubilant Life Sciences Limited (Distillery Unit)
JYOTIBA PHULE NAGAR

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)

Reference Application No. 2953666 Dated : 28/11/2018

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

2, This consent is valid for the period from 04/10/2018 to 31/12/2023 .

3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right an%gowers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
AMIT T
CHANDR&'" b el
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the

conditions imposed in the consent order. AMIT v e

CHANDRK et
Chief Environment Officer

129
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2(a) .

2(b) .

U.P. Pollution Control Board

Dated : 28/11/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% ) 183 KLD
(During Non-monsoon season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -
150 KLD..

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 boiler 25 TPH Effluent 1 Particulate | Bag filter as
Matter APCS and 50
meter stack
height from
ground
2 Incinerator waste 2 Particulate Bag filter as
Matter APCS and 50
meter stack
height from
ground
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter 150mag/NM3
2 2 Particulate Matter 50 mg/ NM3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The medification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the

%uantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
C/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



Issued with the permission of competent authority .

1.The Consent to Operate is valid for the production of Ethyl Alcohol (94%) 183 KLD (During Non-

monsoon season) & 91 KLD (During monsoon season) and Anhydrous Alcohol (99.5%) 150 KLD.
2, The unit shall cover entire Bio composting yard of 30 acre as per CPCb guidelines and submit the

compliance report within 03 months

3The lined effluent storage capacity shall be restricted to 30 days of spent wash generation.

4. Unit shall maintain and operate Air pollution control system i. e. bag filter regularly and ensure

that stack emissions are within the prescribed norms.

5. Unit shall maintain and operate properly the installed online emission monitoring system and
maintain the records, and ensure the connectivity to the servers of CPCB and UPPCB.

6. Unit shall submit the ambient air quality report and stack report of the air pollution sources from

laboratory authorized from MOEF & CC on quarterly basis.

7.Unit shall use concentrated spent wash: pressmud ratio of 1:1.6 and shall provide documentary

proof support for procurement/ availabity of press mud, sale of compost and compost quality on

monthly basis by 10th of every month to and UPPCB.

;}. Unit must strictly maintain zero liquid discharge of effluent into drain/river/water body and on
and.

9. Unit must maintain on line connectivity of flow meter and web camera with server of CPCB and
UPPCB.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the

provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control

Board www.uppcb.com.

11.Unit shall provide arrangements for odor control and to control the mosquitoes in the bio compost

yard.

12 Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the

air quality, becoming air borme by wind or water regime during rainy seasone by flowing along with

storm water . Direct exposure of workers to fly ash & dust shall be avoided.

llai'a.New meters shall be installed within 01 month on the Spentwash pipeline near bio compost yard /

goon,

14. Unit shall ensure that ambient air quality of nearby areas is not adversely affected due to

operation and emissions of the unit.

15. Unit shall regularly operate and maintain mass flow meters at inlet of RO/MEE, outlet of MEE

and continuous on-line transmission of spent wash flow measurement/ web camera data through

linkage to CPCB & UPPCB server.

16.Unit shall do the ground water remediation as per the proposal submitted in the District

Administration and in Board and submit quarterly progress report.

17 Unit shall comply with the conditions imposed in the NOC issued by CGWA for ground water

extraction.

18.The overall noise levels in and around area shall be kept well within the standards by providing

noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise

generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

19.Unit shall comply the provisions of Hazardous and Other Waste (Management and

Transboundary Movement)Rules 2016.

20.Unit shall install the board showing daily environmental statement ie chemicals used in the
treatment of effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the
main gate of the unit.

21.Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green

Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

22. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in

boiler subject to its availability.

23.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /

UPPCB and further on Revoking of Closure order, the Consent order shall become valid

24.Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz
Ahmad V/s Govt of India and others.

AMIT ?_ﬁm‘”
CHANDRA P20 112

For and on behalf of U.P. Pellution Control Board .
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[UBIHIANT
LIFESCIENCES
JLL/EHS/ENV/2018/139 December 20, 2018

To,

The Member Secretary,

U.P Pollution Control Board,
T.C. 12V, Vibhuti Khand
Gomti Nagar, Lucknow-226010

Subject: Consent to Operate (Air & Water both) renewed for Distiltery Unit

Reference:
1) CTO no.: 32018/UPPCB/Bijnore (UPPCBRO)YCTO/air/Jyotiba  Phule

Nagar/2018 DT: 28.11.2018 under Air Act. Valid from 04,10.2018 to 31.12.2023
2) CTO no.: 31991/UPPCB/Bijnore (UPPCBRO)YCTO/Water/Jyotiba Phule
Nagar/2018 DT: 28.11.2018 under Water Act. Valid from 04.10.2018 to

31.12.2023
Dear Sir,
With reference to the renewal of Consent to Operate (CTO) granted for our Distillery Unit, we
request for following corrections in both Air and Water Consent -
1 General condition no, — 1 & Specific Condition No. -1.
By-product is not mentioned,

We have submitted by-product details in our renewal application as well as previous consent
applications for Fusel Oil -160.6 TPA & Carbon Dioxide - 47450 TPA, but the same is not
mentioned in renewed Air & Water consents.

We request you to add by-products in the consent.

2 Specific Condition No. - 2 in both the consents under Air and Water Act:

The unit shall cover entire Bio composting yard of 30 acre as per CPCB guidelines and submit
the compliance report within 03 months

Explanation: We have total area of 30 Acres dedicated for bio composting. The area was dedicated
for bio composting initially, when the consent to operate was granted by Board for 305 KLD.
Currently, the consent of Distillery is for 183 KLD, for which the bio composting areais 14.6 Acres,
We will develop the shed over bio composting yard of 14.6 Acres.

Therefore, we request to change this condition to cover Bio campgﬁn@;%of 6 acre as per
o
L]

CPCB guidelines and submit the compliance report.

A Jubilant Bhartia Company
Qup Valies

jubilant Life Sciences Limited Cop - Pz Hice:
Bhartiagranm, Garaula .4, SeCio i O
DHsts Armohe - 244 233 U9 indie ?ieﬁ:mi&-.’{!lm%

Tel 491 5924 252351, 25255360 Ted +91 120 4361000 UP Indis

Dastt Arvitolss -

- bl o

15429 252352 Fan, +91 120 4734695 96 CIN - L24) LBUIPHRTARL (004624

264

3o



"LIFESCIENCES o o
Specific Condition No. - 7 it Consent under Air Act and Specific Condition No 5 in consent
under Waier Act:

Unit shall use concentrated spent wash: pressmud ratio of 1:1.6 and shall provide documentary
proof support for procurement/ availability of press mud, sale of compest and compost quality
on monthly basis by 107 of every montit to CPCB and UPPCB.

Explanation: As per the SOP for Bio Composting operations of Molasses Based Distillery
published by CPCB on 10.08.2018, the overail consumption of concentrated spent wash shall be
1.6 MT/MT of Press Mud i.e. concentrated spent wash: press mud ratio = 1.6:1.

Therefore, we request you to correct the ratio of concentrated spent wash: pressmud to 1.6:1 in
the specific condition no 7 of consent under Air Act and specific condition no 05 of consent
under Water Act.

We hope that the above corrections are admissible to the Board and request you to grant us revised
Consent or corrigendum 1o the renewal of consent granted under Air and Water Act.

Thanking you,
Yours faithfully,
For Jubilant Life Sciences Limited,

Radheshy y(
{Site Mead} °

Enclosures:
Enclosure 1: Consent to Operate (Air and Water) renewed for Distillery Unit

CC24) The Chief Environmental Officer (Cirele - 7), UPPCB, Lucknow.
‘/Cc/ 2) The Regional Officer, UPPCB, Bijnor (U.P.)

Note: All information provided/submitted herewith is commercial confidential data/information, frade
secrets andor intellectual property(s) ete. of the Company or its group Companies. The Company humbly
requests you to treat the data/information submitted herewith as “Strictly Confidential”, and not o
provide/disclose/share any data/information to any third persow/party as the same is exempted from
disclosure under Section § of the Right to Information Act, 2005 (“RTI Act”). In the event of any person
makes any application to you seeking any information about the Company. the Company requests you to
please issue a prior written notice to the Company along with reasonable opportunity of representation to
the Company as envisaged under Section [1(1) of the RTI Act. No diselosure of any data/information can
be made to any third person/party without Company’s consent under the provisions of the RTI Act.

A lubilant Bhartia Company

i VALLIES

Hegd Difice
gram, Gajriula
Amroha - 244 224

\ 7%\



Annexure-2 (Water Consent)

U.P. Pollution Control Board
CONSENT ORDER
Ref No. - Dated : 28/11/2018
31991/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR/2018
To,

Shri Rajesh Kr Srivastava

M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
Jubilant Life Sciences Limited (Distillery Unit)

JYOTIBA PHULE NAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
(DISTILLERY UNIT)

Reference Application No :2950831 Dated :28/11/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED (DISTILLERY UNIT) is hereby authorized by the board for discharge of
their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application .

2, This consent is valid for the period from 04/10/2018 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

AMIT  josmysemesty

CHANDRA )12
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the

conditions imposed in the consent order. AMIT O
CHANDRA' ™7™
Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)

vide

Consent Order No. 2950831/ Water

4b.

Y

Dated : 28/11/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethyl Alcohol ( 94% ) 183 KLD
(During Non-monsoon season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -
150 KLD..

The guantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge KL/day | discharge point |
1 Domestic 15KLD STP
2 Industrial ZLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . i

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/l
2 BOD 100 mgh
3 CcoD 250mg/l
4 Qil & Grease 10mg/l
5 Quantity of Discharge 15 KLD used in irrigation on
land of unit premises.

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge ZLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

disposed of on one disposal point. This common effluent disggsal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .



Specific Conditions:

1.The Consent to Operate is valid for the production of Ethyl Alcohol (94%) 183 KLD (During Non-
monsoon season) & 91 KLD (During monsoon season) and Anhydrous Alcohol (99.5%) 150 KLD.
2. The unit shall cover entire Bio composting yard of 30 acre as per CPCb guidelines and submit the
compliance report within 03 months.

3. The lined effluent storage capacity shall be restricted to 30 days of spent wash generation.

4. Unit shall identify recipient drains/ rivulets and their /s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB,

5.Unit shall use concentrated spent wash: pressmud ratio of 1:1.6 and shall provide documentary
proof support for procurement/ availabity of press mud, sale of compost and compost quality on
monthly basis by 10th of every month to CPCB and UPPCB.

6. Unit must strictly maintain zero liquid discharge of effluent into drain/river/water body and on
land

7. Unit must maintain on line connectivity of flow meter and web camera with server of CPCB and
UPPCB.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P, Pollution Control
Board www.uppcb.com.

9.Unit shall provide arrangements for odor control and to control the mosquitoes in the bio compost
yard.

10.New meters shall be installed within 01 month on the Spentwash pipeline near biocompost yard /
lagoon.

11.Process effluent / any waste water shall not be allowed to mix with storm water. Storm water
drain shall be passed through guard pond.

12. Unit shall regularly operate and maintain mass flow meters at inlet of RO/MEE, outlet of MEE
and continuous on-line transmission of spent wash flow measurement/ web camera data through
linkage to CPCB & UPPCB server.

13.Unit shall do the ground water remediation as per the proposal submitted in the District
Administration and in Board and submit quarterly progress report.

14.Unit shall comply with the conditions imposed in the NOC issued by CGWA for ground water
extraction.

15.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986,

16.Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

17.Unit shall install the board showing daily environmental statement ie chemicals used in the
treatment of effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the
main gate of the unit.

18.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
19.Unit shall submit ground water quality monitoring report done by MoEF & CC approved
laboratory within 3 months.

20.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid

21.Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz

Ahmad V/s Govt of India and others.
AMIT — rcatom
Issued with the permission of competent authority . CHANDRA i 20e 2

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer



254

U.P. Pollution Control Beard

CONSENT ORDER
Ref No. - Dated : 19/08/2019
50299/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR/2019
To,

Shri Anant Pande

M/s JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
Jubilant Life Sciences Limited (Distillery Unit)

JYOTIBA PHULE NAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
DISTILLERY UNIT

Reference Application No :4607774 Dated :19/08/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED DISTILLERY UNIT is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 09/08/2019 to 31/12/2019 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
‘Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Amit oo dm gl

Chandra , Do
For and on behalf of U.P, Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the
conditions imposed in the consent order. Amit Digitally signed by Amit
Date: 2019.08.19

Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT

vide

Consent Order No. 4607774/ Water Dated : 19/08/2019

4(2)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethyl Alcohol ﬁ 94% ) 183 KLD
(lIggriKnLg];Ion-monmn season) 91 KLD (During monsoon season) Anhydrous Alcohol (99.5% ) -

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and

discharge KL/day discharge point
1 Domestic 15 KLD STP

2 Industrial ZLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

grfﬂpcnt. It should also be ensured that domestic effluent should not be discharged in storm water
ain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.Ne Parameter Standard

Total Suspended Solids 100 mafl
BOD 100 mg/l
CcoD 250mg/l

Qil & Grease 10mafl

Quantity of Discharge 15 KLD, treated effluent shall
be use for irrigation on land.

o B [N =

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge ZLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as £§x the provisions of Condition No. 2) and

disposed of on one disposal point. This common effluent guanl point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

259



Specific Conditions:

1.The Consent to Operate issued vide letter no. 31991/UPPCB/Bijnore (UPPCBRO)/
CTO/water/JYOTIBA PHULE NAGAR/2018 dated 28.11.2018 is hereby amended for the
production of Ethyl Alcohol ( 94% ) 183 KLD (During Non-monsoon season) 91 KLD (During
monsoon season) Anhydrous Alcohol (99.5% ) - 180 KLD by processing of Ethyl Alcohol
manufactured or procured from outside

2.All other conditions as mentioned under Specific Conditions at serial no. 2 to 21 of Consent to
Operate order issued vide letter no. 31991/UPPCB/ Bijnore (UPPCBRO)/ CTO/water/TYOTIBA
PHULE NAGAR/2018 dated 28.11.2018 shall remain same.

3.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid

4.Unit shall comply to the direction issued by Hon'ble Supreme Court in Writ no. 418/98 Imtiyaz
Ahmad V/s Govt of India and others.

5. Unit shall apply afresh for Consent to Operate for the period of year 2020 and onward.

. itally signed
Amit ggﬂrngﬂlgandu

 Date:2019.08.19
Issued with the permission of competent authority . Chandra 73307 0530

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer



U.P. Pollution Control Board

CONSENT ORDER
?S‘ISSN?.U- — Dated : 19/08/2019
1/UPPCB/Bijnore(U RO)Y/CTO/water/J
YOTIBA PHULE NAGAR/2019
To,

Shri Anant Pande

M/s JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT
JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
JYOTIBA PHULE NAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. JUBILANT LIFE SCIENCES LIMITED
DISTILLERY UNIT

Reference Application No :5066828 Dated :19/08/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE
SCIENCES LIMITED DISTILLERY UNIT is hereby authorized by the board for dis e of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

-5 This consent is valid for the period from 09/08/2019 to 31/12/2019 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and meers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Amit ey fucinged

Chandra, ae e
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the

conditions imposed in the consent order. Amit TR
chandm Tl 2190819 17407 +0530
Chlief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JUBILANT LIFE SCIENCES LIMITED DISTILLERY UNIT

vide

Consent Order No. 5066828/ Water Dated : 19/08/2019

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Ethyl Alcohol (94%) 183 KLD
(During Non-monsoon season) & 183 KLD (During monsoon season) and Anhydrous Alcohol
(99.5%) 150 KLD..

The quantity of maximum daily efftuent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge, K1./day discharge point

1 Domestic 15 KLD Septic Tank

2 Industrial ZLD ETP
Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
Domestic Effulant
o Parameter Standard
Total Suspended Solids 100 mg/l
BOD 30 mg/l
CcoD 250 ma/l
Qil & Grease 10 mg/|
Quantity of Discharge 15 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

S.

R (S S e ]

Industrial Effulant
S.No Parameter Standard

1 Quantity of Discharge ZLD

Effluent generated in all the pracesses, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
{Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be mamtained .

Specific Conditions:



1.The condition no. 1 & specific condition no. 1 of Consent to Operate order
31991/UPPCB/Bijnor{UPPCBRO)/CTO/Water/Jyotiba Phule Nagar/2018 dated 28-11-2018 shall be
read as - " This consent is valid only for the approved production capacity of Ethyl Alcohol (94% )
183 KLD (During Non-monsoon season) 183 KLD (During monsoon season) Anhydrous Alcohol
(99.5%) -150 KLD."

2.Condition no. 22 - "Unit shall regularly operate ZLD infrastructure comgrising of RO Plant (1200
KLD capacity), HPRO (600 KLD capacity), MEE (1625 KLD capacity), Slop Boiler (288 KLD
capacity), Covered Bio-compost yard (16 Acre) and achieve Zero Liquid Discharge into any surface
water body or land strictly. "

3.The other conditions of Consent to Operate order 31991/UPPCB/Bijnor
(UPPCBR&}ICTOIW&M!Jonibn Phule Nagar/2018 dated 28-11-2018 shall remain valid and must
be compli

4. Unit shall apply afresh for Consent to Operate for the period of year 2020 and onward.

3 : Diﬂltl“)‘w
Amit by Amit Chandra

Issued with the permission of competent authority . Chandra Dot 20180819

17:21:45 +05'30'

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer



M‘\éma“ CPCB GPI <cpcbgpi@gmail.com>

Uploading of incomplete report of M/s Jubilant Life Sciences Ltd (Distillery Unit)

1 message

Vivek Kumar <Vivek.Kumar@rdat.iitd.ac.in> Tue, Jan 21, 2020 at 11:35 AM
To: CPCB GPI <cpcbgpi@gmail.com>, Ajit Vidyarthi <akvidyarthi@gmail.com>

A. K. Vidyarthi
Additional Director,
Central Pollution Control Board,

Dear Sir

My sincere apologies for the inadvertent mistake regarding the uploading of inspection report (under GPI) of M/s Jubilant Life Sciences Ltd
(Distillery Unit). While uploading the report incomplete report was uploaded mistakenly . | am uploading the complete report of the same now.

We fully understand the implications of inadvertent mistake of the group and | own it personally. However our group had been very sincere in the
inspection work and would like to assure CPCB to be more vigilant and careful.

thanking you

sincerely yours,

Dr. Vivek Kumar

Professor
CRDT, IIT Delhi
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N CENTRAL POLLUTION CONTROL BOARD
(‘mb MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
B Email
B-190198/NGRBA (RG)/CPCB/Distillery/2017-18 L\ Date: 23.01.2020
To, l '

Member Secretary,

Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,

Gomti Nagar,

Lucknow-226010

Uttar Pradesh

Subject: Actions to be taken against M/s Jubilant Life Science Ltd. (Distillery
Unit), Gajraula, Amroha, UP including imposition of Environmental
Compensation in O.A. no. 107/2019 in the matter of Shah Alam Vs.
State of Uttar Pradesh

Reference:

i. Hon'ble NGT order dated 01.11.2019 (Corrected order dated 20.11.19) in O.A.

no. 107/2019 in the matter of Shah Alam Vs State of Uttar Pradesh

ii. Joint committee meeting of CPCB and UPPCB dated 04.12.2019 at CPCB, Delhi

iii. UPPCB letter No. H46530/c-~7/Jal-88/202 dated 17.01.2020 to MS, CPCB

iv. Inspection report of M/s Jubilant Life Science Ltd. (Distillery Unit), Gajraula,

Amroha, UP submitted by TPA, IIT, Delhi
Sir,

This is in reference to your letter dated 17.01.2020 wherein it was asked for joint
inspection of M/s Jubilant Life Science Ltd. (Distillery unit), Gajruala, Amroha. References
are also invited to the Minutes of the Joint Committee Meeting of officials of UPPCB, CPCB
held on 04.12.2019, communicated vide email dated 06.12.2019, letter dated 16.12.2019

and reminder letter dated 26.12.2019.

A letter regarding the subject matter was sent to Member secretary, CGWA dated
11.12.2019 and 26.12.2019. In reply, a letter dated 31.12.19 was received from CGWA,
Delhi which was also forwarded to UPPCB vide letter dated 14.01.2020 (Letter No. B-
190198/NGRBA(RG)/CPCB/Distillery/2017-18/11362) with request to take appropriate
actions along with calculation and imposition of Environmental Compensation (EC) w.r.t
illegal ground water withdrawal.

The inspection report of Third Party Technical institute, IIT Delhi, dated 27.08.2019,
referred in your letter dated 17.01.2020 is incomplete wherein no observations has been
incorporated based on physical inspection and sample analysis results. It is a dry report
based on information provided by the industry. The nodal officer of IIT Delhi, vide email
dated 21.01.2020 (Copy enclosed) also confirmed that the report has been uploaded by

inadvertent mistake. The basis of proposed inspection is therefore not valid.

‘“gftger 9aa’ gat e TR, fGewi-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 Iy 2
<THTH/Tel : 43102030, 22305792, mlé?/Website . www.cpcb.nic.in



\\a %,

Hon'ble NGT in its order dated 01.11.2019 in OA No. 107/2019 has accepted the
observations and recommendations of the joint inspection report and directed that action
has to be taken for the past violation by way of prosecution and EC. Activities of the unit
need to be suitably regulated/stopped/restricted. The Hon’ble NGT has not directed for
any joint inspection. Further, last date of filing compliance report was 01.01.2020, which

is lapsed and carrying out inspection at this stage may not be appropriate.

In view of above observations, I am directed to request you to issue directions to the unit
to adhere with the recommendations of the joint inspection report, levy EC and initiate
prosecution. The action taken report may be filed in NGT immediately.

Yours faithfully,

..L:a A\
(A.K.Vidyarthi)
Scientist 'E' &
Divisional Head, WQM-II Division
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i i _M}?maii . CPCB GPI <cpcbgpi@gmail.com>

l_.lploading of incomplete report of M/s Jubilant Life Sciences Ltd (Distillery Unit)

1 message

Vivek Kumar <\ivek.Kumar@rdat.iitd.ac.in> Tue, Jan 21, 2020 at 11:35 AM
To: CPCB GPI <cpcbhgpi@gmail.com>, Ajit Vidyarthi <akvidyarthi@gmail.com>

A. K. Vidyarthi
Additional Director,
Central Pollution Control Board,

Dear Sir

My sincere apologies for the inadvertent mistake regarding the uploading of inspection report (under GPl) of M/s Jubilant Life Sciences Ltd
(Distillery Unit). While uploading the report incomplete report was uploaded mistakenly . | am uploading the complete report of the same now.

We fully understand the implications of inadvertent mistake of the group and | own it personally. However our group had been very sincere in the
inspection work and would like to assure CPCB to be more vigilant and careful.

thanking you

sincerely yours,

Dr. Vivek Kumar
Professor
CRDT, IIT Delhi

AVIP
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

By S d Post/E il

B-190198/NGRBA (RG)/CPCB/Distillery/2017- 1/6{6 Date: 23.01.2020

Prof. Vivek Kumar, CRDT,

Indian Institute of Technology, Delhi,
Hauz Khas,

New Delhi-110016

Subject: Submission of revised Inspection report of M/s Jubilant Life Science Ltd.
(Distillery Unit), Gajraula, Amroha, UP to CPCB & UPPCB

Ref:

1. Uploaded Inspection report of M/s Jubilant Life Science Ltd. (Distillery
Unit), Gajraula, Amroha, UP by TPA, IIT, Delhi
2. Your e-mail dated 21.01.2020

Sir,

This is in reference to the submitted inspection report of M/s Jubilant Life Science
Ltd. (Distillery Unit), Gajraula, Amroha, UP with respect to inspection of the unit dated
27.08.2019, which is in-complete wherein no observations has been incorporated based
on physical inspection and sample analysis results. It is a dry report based on information
provided by the industry. The same has already been confirmed by an email dated
21.01.2020 that the report has been uploaded by inadvertent mistake.

You are therefore requested to rectify the deficiency of the uploaded report, to
amend the inspection report and to upload the complete inspection report of the said unit
immediately.

Yours faithfully,

d“a 13\01'\ o

(A.K.Vidyarthi)
Scientist ‘E’ &
Divisional Head, WQM-II Division

g W’ ‘fﬁ 34?[_':[ TR, feeeTt-110032 Page1of1

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
¥4/ Tel : 43102030, 22305792, AHTEE/Website : www.cpeb.nic.in
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Corrected order dated 20.11.2019

Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 107/2019
(With report dated 13.09.2019)

Shah Alam Applicant(s)
Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 01.11.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JJUDICIAL MEMBER

’ HON’BLE MR. JUSTICE K. RAMAKRISHMMN, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAE, RT MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPE BEF

Respondent(s): Mr. Pradeep Misra, Advocate

#F e %

o
of thi§" Tri

buna¥ 9

PCB, UPPCB,
#Nigam, Horticulture
Department ..
carried out inspection on 17th. &18th July, 2019 by visiting the
Jubilant Group of Industries comprising;:

a) Coal based Captive Co-Generation Power Plant (48 MW

capacity-as per consent to operate)

b) M/s Jubilant Life Sciences Ltd. (Distillery Unit), Bharatigram,
Gajraula, District - Amroha, UP (Ethyl Alcohol)
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" was found that the unit did not have NOC for drawl of

c) M/s. Jubilant Life Sciences Ltd. (Chemical Unit I,
Bharatigram, Gajraula, District - Amroha, UP (Formaldehyde,
Acetaldehyde, Ethyl Acetate, Acetic Acid, Acetic Anhydride,
etc,.) and

d) M/s. Jubilant Life Sciences Ltd. (Chemical Unit
II).Bharatigram, Gajraula, District - Amroha, UP (Pyridine &
Fine Chemicals)

e) M/s. Jubilant Agri & Consumer Products Ltd. (Fertilizer Unit),
Bharatigram, Gajraula, District - Amroha, UP (Single Super
Phosphate, Granulated SSP, Sulphuric Acid)

f) M/s. Jubilant Agri & Consumer Products Ltd. (Polymer unit),
Bharatigram, Gajraula (Solid PVA & derivatives, Polyurethane

ivatives, Wood Finish, Estergum)

after 04.04.2019. As per report of the CGWB date

eriorated from ‘semi-crit

With regard to molasses based dis e, it was found that there was
no permission of ground water after 04.04.2019. The raw spent wash
generation was 1956.27 KLD and designed feed capacity of MEE was
1740 KLD which indicated that MEE was inadequate to concentrate
entire RSW/BMSW. The rain water harvesting system in the compost
area was found to be contaminated by the spent wash. It was
concluded that the unit operated at 90 KLD of alcohol production,

which is more than 44 KLD corresponding to incinerator operation



3.2 kl/hr as a result of which accumulated spent wash in lagoons
and other storage facility for bio-composting which was not permitted
during monsoon period as per the consent condition. Hence, there
was possibility of by-pass of such accumulated spent wash during
rainy season which could not be over ruled. Further, area of the
covered bio-compost yard was damaged therefore, bio-composting
during rainy season should be prohibited. In the adequacy report of
Year: 2017 submitted by the unit, as per the MEE plant performance
data (Copy of register data) (Section-7-II), showed only 25-30 %

slop containing such

Solicv the final product. So incineratio

solid content in the slop boiler during S€atire year was

tionablc. However, as per analysis result, ids of spent
:: ash at MEE inlet was 13.81 %, which indicated
' Wash/RO reject/mix of Raw Spent Wash and RO Rg

W

fed ﬂo MEE for concen é“l“Pn only. No Spen

& B- as recirculated: It S tﬁﬁrefore concl that
- i 5 uﬁsﬁ _

concrete. In compliance of the CPCB direction dated 07.12.2015, the

unit should restrict its storage capacity of lagoons for bio-composting
upto 15869 m3 - 15900 m3 and for incineration through slop fired
boiler upto 1841.3 m3 - 1900 m3, making a total of 17800 ms3.
Whereas the unit was having a storage capacity of 32,000 m3 in
lagoon A and B and 350 m3 for the slop for incineration. The unit

representative informed that the diluted spent wash generated due to
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rain from the compost yard collected through garland drain was
being collected and recycled to the lagoon. However, the same was
required to be recycled to MEE for further concentration. Analysis
result of sample collected from inlet of Lagoon 'A' showed pH-6.62,
COD-187206 mg/I, TS-194820 mg/I, which required to be recycled
through MEE for concentration. Possibility of storage of RO reject
also could not be ruled out. The temporary lining of the sludge
storage/ponding area was found damaged. Leachate Spent wash

which was found stored in this ponding area with COD-14095 mg/I,

3/l which indicates the

ground water

air %éﬁce between the particles. Hence, when tk% moisture content is

very-high anaerobic conditions set in. However, whe

b

™ i

" n II_IIII 'h :I._,\ . "”‘éi?
ent, resulting in almost no pore 'spaces ava Or aeration. In
flli I " E’ " T | | .\"“&o

: E:ff%.;x-.

4

mstance, ‘the unit :ﬁléy not b ved to operate its

he stored dilut %) spent wash in the lagoon

distillery un
B (16000 m3) get consumed through slop boiler after concentrating
through MEE. The unit was having total Bio-composting area of 30.0
Acres. Out of which Covered area is 16.8 Acre & remaining 13.2
Acres was uncovered. For utilization of concentrated spent wash
generated from 183 KLD molasses based distillery unit (for non-
monsoon season), the total area available was 30.0 acres, which is

adequate. Further, the compost was reported to be given to the



marketing companies. This is also to submit that, prior to the selling
of compost, the distillery unit was required to get the compost
samples analysed and execute marketing with proper marking /
specifications of the compost on the bags. However, no document

was available regarding sell of compost.

6. With regard to distillery unit, it was observed:

“7.6 Recommendations for the Distillery Unit

As per the observations made above, the distillery plant is non-
complying unit with respect to ZLD norms and the following
endations are made:

} pom the old
ash pond under supervzszon of the UPPCE iure that no
traces of spent wash remain in ash pond.

spent wash generated during the non-monsoon;
_wseason which resulted accumulation of exeess s

30% of its u
lty), covere

3. The unit shall restrict its storage capacity of concentrated
spent wash upto 17800 m3 including 07 days for
incinerator and 30 days for bio-composting, both
separately.

4. The unit made partition in the lagoon by filling it with soil
and made two lagoons i.e., Lagoon 'A' and Lagoon B
However, the unit shall make the filled up area lined, by
using concrete.

5 The unit shall dismantle/fill/level the additional storage
capacity of the lagoon in time bound manner.

6. The unit is storing spent wash either in Lagoon ‘A’ or
Lagoon ‘B, hence the spent wash found stored in Lagoon
'A' and Lagoon 'B' shall have the same properties. The unit

A%



shall operate MEE uniformly maintaining the quality of the
concentrated spent wash for efficient use in bio-
composting as well as in incineration.

7. The unit shall restrict the use of excess spent wash in bio-
composting so that the situation of generation of diluted
spent wash does not arise.

8. The unit shall stop storage of the lagoon sludge in open
area to avoid further dilution with rain water and shall
use the sludge directly for bio-composting.

9. Spent wash conveyor line from the unit to the lagoons as
well as to the compost yard shall be rechecked for any
leakage. UPPCB shall verify the same.

10. The pipelines for carrying the spent wash to the ash ponds
shall be dismantled after recycling the stored spent wash
from the ash pond to the lagoons.

11. The unit may be asked to implement the requisite facility
as per suggestion of the water audit report so that detailed
study may be carried out to reduce the withdrawal of the

und water. Wing

he unit may not be allowed to contm*ﬁ big-composting
during rainy season as the covered bio- -com wﬂizyard was

inside and outside the premises and may take
the renewal applications of the unit for abstraction of the
ground water. A

"over exploit

Qf the disti r%%w and disposal ofw@pent
wiolation of consent eondition may also Mzmposgd

}&un water harve

5.

of CPU permeate.

17.  The unit shall set up proper and separate systems for
concentration of  spent wash upto 45 % solids and upto
30 % solids for incineration and for bio-composting
respectively.”

7. Finally, the following recommendations have been made:

“18.0 Recommendations based on the above Observations
18.1. Water and Waste water Management



M/s. Jubilant Life Sciences Ltd., Gajraula has
installed meters at
borewells for withdrawal of raw water, waste water
generation, ETP inlet and outlet for measurement of
effluent discharge and recycled water consumption
points. However, all the consumption points are not
metered. It is recommended that all fresh water

consumption points and effluent recycling points should

be metered.

All existing meters should be periodically calibrated
and records to be
maintained.

a. At inlet (make up water sepa
water and recycled treated

outlet (blow down) of cooling TOWETS.
. Condensate generated from ach

Conszdenng the ground water quality of Gajraula,
CGWA shall assess the renewal applications of all
the plants of M/s Jubilant Industries Ltd., Gajraula-
complex and shall decide whether the unit shall be
allowed to abstract the ground water or not. CGWA
shall decide in accordance to the Hon'ble NGT.

Fresh water consumption in cooling towers is around
50% of total fresh water consumption. It is
recommended to take measures for further reduction
of fresh water consumption in Cooling Tower through
increase in recycling of waste water/condensate
after proper treatment e.g.-



)

N

8. Attempt should be made to reduce the quantity
of makeup water to each Cooling Tower by
increasing Cycle of Concentration (COC);

a. Continuous efforts to be made for reduction in
steam consumption and effluent generation
thereby reducing fresh water consumption;

b. It is recommended to provide Rain Water
Harvesting system in non-process areas for
water conservation.

18.2 Captive Power Plant

: The plant failed to meet the emission norms with
respect to NO, (459.9 mg/Nm? against the norms of
300mg/Nm3), hence the unit shall maintain and
operate Air Pollution Control Syste;

boilers regularly and ensure that
the stacks are within the prescribed
The unit shall submit the ambient a
and stack report of all the air pollutior
MOEF&CC authorized laboratory on quarte
as mentioned in the consent.
The unit is having agreement with M S. Shree
Cement Ltd. to supply entire quantity . @ash
(8500-9000 MT per month) generated by it:
power/ boiler plant at Bhartiagram Gejraula
however as per the fly ash disposal-data jof 201 9
provided by unit, ‘only 5200 MT - (average
The, a!ﬁmé may be mcreased a

rom CGWA for
withdrawal of groundtvater in distillery plant at
earliest as the CGWA NOC have already been
expired on 04.04.20109.

2. The distillery plant should take measures to reduce
the spent wash generation from 10.69 to 6-8 KL/KL
alcohol production.

3. The unit made partition in the lagoon by filling it with
soil and made two lagoons ie., Lagoon 'A' and
Lagoon 'B'. However, the unit shall make the filled
up area lined, by using concrete.

4. The unit shall dismantle/fill/level the additional
storage capacity of the lagoon in time bound manner.



5. The unit shall restrict the use of excess spent wash
in bio-composting so that the situation of generation
of diluted spent wash does not arise.

6. The entire covered compost area was found full of
wind rows of press mud with high moisture content,
hence further composting for utilization of spent
wash could not be carried out.

7.  The unit shall stop storage of lagoon sludge in open
area to avoid further dilution with rain water and
shall use the sludge directly for bio-composting.

8. As per the Standard Operating Procedure for Bio-
composting operation of molasses based distillery,
the distillery plant shall provide covered shed having
platform for ready compc4 which was not available
at compost yard.

9. As per the Standard Operating Procedure for Bio-
composting operation of molasses based distillery,
the entrance of the bio-compogt yard should be
paved all-weather road for appre@éh of vehicles to
bio-compost yard. Accordingly the unifsshall take
the immediate actions to implementgthe S@ime.

The distillery plant shall not be alloded: gperate

until the stored spent wash in lagoon_ pProx.

volume 16000 m3) get consumed throug
after concentrating through MEE.

As per the Standard Operating Proceduré

hall be pacljr;d as |
Also, theWady

cfeet of CTRO is used for spray on coal stock and
ash for dust suppression. This effluent cannot be
used for ash quenching which should be stopped
immediately.

18.5 Chemical Effluent Treatment Plant (CETP)

1. The industrial effluent generated from Chemical unit-
I and Polymer plant is treated commonly in CETP for
which the unit is having MoU.

2. The unit should stop discharge of effluent for
horticulture and entire effluent should be
recycled/reused in process and or cooling tower.
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18.6 Common Cooling Tower Reverse Osmosis Plant

(CTRO)

CTRO reject has characteristics BOD-1294 mg/],
COD-3189 mg/I, TDS-6032 mg/l and Colour-147
hazen. This effluent can be used for spray on coal
yard only and not for ash quenching. The unit
should install a dedicated pipeline along with
metering arrangement for carrying CTRO reject upto
coal yard and spray arrangement exclusively using
this effluent.

18.7 Stack Emission Monitoring Results

1.

As per the analysis result of stack at Sulphuric Acid
plant, it was found non-complying w.r.t S02-2572
mg/Nm3 against prescribed standard limit of 1370
mg/Nm3, which indicates viola of norms w.r.to
SO2 emission. Hence, the unit sh m&am the wet
scrubber periodically to restrict SO }
the prescribed norms. :
To evaluate the performance of the wet
unit shall carry out monitoring of"
stack(s) through EPA recognized
quarterly.

As per the analysis result of stack at Captit
Plant (90 TPH), Boiler, it was found. non-complying
w.r.t NO2-459.99 mg/Nm? against.the

limit of 300 ‘

" DF plant, near

ee of Admin building, PM;o

was found 101.2 pg/m3, 132.1 pg/m3 and 120.6

pg/ m3 respectively against notified standard limit of

100 pg/m3. This indicates the polluting ambient air

near CDF plant, near ETP area and near terrace of
Admin building in terms of PMjo.

Since, the stack emission monitoring results are
complying with the norms of PMio the increased
level of PMio in ambient air quality may be
contributed by the other sources like due to crushing
and handling of the coal, fly ash handling, vehicular
movement in factory premises and heavy vehicular
traffic on NH-24 near the factory premises.

10



3. The unit shall comply with all the consent conditions
mentioned in the valid consent related to air
pollution including submission of the ambient air
quality report of all the air pollution sources from
MOEF&CC authorized laboratory on quarterly basis.

18.9 Hazardous waste

1. The unit shall sell caustic lye along with other
hazardous waste generated by the unit only to the
authorized utilizer/recycler; and shall maintain
records and manifest document as required under
Rule 19 of the HOWM Rules, 2016.

The unit shall install automatic water sprinkling
arrangements, fire

the Guidelines for storage of i
wastes;

; rs, smoke/ hea -

ﬁqr necessary i ons which are required
in the hazardous waste storage area as stipulated
under the Guidelines for storage of incinerable
hazardous wastes.

7.  The unit shall maintain record of waste disposed
at SLF and leachate generation from SLF.”

8. The above observations and recommendations establish violation of

environmental norms which can be summed up as follows:

11



i. None of the units of Jubilant group of Industries in Gajraula
Industrial Complex has requisite permission for ground water
extraction but such extraction is continuing in violation of law.

ii. Captive power plant is not complying with respect to NO2
standards.

iii. The distillery plant as per the adequacy report of the Joint
Committee indicates that the RO and MEE plants are not
installed as per the requirements. Further, the compost yard is
not maintained as per the guidelines of CPCB and also the

mpost quality is not ascertained ore providing to the

farmers.

. The effluents of chemical unit 1 and the polymer unit are

oy

collectively treated in a chemical effluent tré

both the units have been consented as Zero Li

The treated effluents from the chemical ef

:$hou1d operate o'ﬁ §LD é%tem and thgefﬂu

“ . o-ﬁﬁf horticultur@%ﬁrpose.
) :

8 ggrﬁicult_u.re.\ ;I;%%;

respect to feacal coliform. After ) erit, it can be better

dustrial use se uce consumption of ground

9. We have also observed that there have been several inspections
carried out in the past with regard to all the industries and the
actions required to be taken are well known. UPPCB has not taken
any action to ensure compliance nor imposed environment
compensation so far. As regulatory body, entrusted with statutory

functions, has thus failed in its duty so far.
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10. Though we have yet not issued notice to the units in question which
is to be considered in the light of action of the statutory authorities,
Shri Sanjay Upadhyay , Advocate sought to appear for the industrial
units to submit that once applications are filed for permission to
extract groundwater, extraction of groundwater cannot held to be
illegal. We are unable to accept this submission. As held by this
Tribunal on several occasions, extraction of groundwater in semi

critical, critical and over exploited areas is required to be regulated

in view of judgment of the Hon’ble Supreme Court in M.C Mehta Vs.

V' for speh extraction for industrial purposes. Su

P

¥

to &her deteriorationy of I ited groundwat?e«is{ reso

e o \ L
tolrinking water. The contés
y N

11. Thus, remedial action has to be taken for complying with the

mandate of law if the units are to continue to function consistent
with ‘Sustainable Development’ and ‘Precautionary’ principles.
Action has also to be taken for the past violations by way of
prosecution as well as recovery of environmental compensation on

‘Polluter Pays’ principle. The activities of the unit may need to be

Y
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suitably regulated/stopped/restricted. Further action taken report
may be filed by the joint Committee of the CPCB and the Uttar

Pradesh State PCB within two months by email at judicial-

ngt@gov.in.

A copy of this order be sent to the CPCB and the Uttar

Pradesh State PCB for compliance.

List for further consideration on 05.02.2020.

har Kumar Goel, CP
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